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LEGISLATIVE ASSEMBLY 
Friday, SJlrwl No."rnbn, 1140. 

The. A..embly met in the Assembly Chamber of· taeCouncU House 
• Eleyen of the. Clock, Mr. Preaide.t (The Hono~ l  Sir AbdUl 
lWWnl iJlI the Chair. ., 

STARRED QUESTIONS AND ANSWERS. 

(a) Olw. ANawus. 
Du.AST11lm8 DT TJIII WOmal'G 01' 'I'BIl FmUOlAL AD.n1sTlOlft' BK'l'WKD 'nm 

GoVDlfllD'l' OJ' bmu. .AlQ) 'I'BIl Barrum GoVJlBJ!lJllD('f. 
217. -Dr. Sir ZlauddlD Ahmad: (a) Will the Honourable the Finance 

Member please lay on the table of the House 8 memorandum stating 
the departures in the working of the financial adjustment between Iadian 
Governruent and the British Government from the statement he laid 
btlfor.c the Hou!:le in hi" Budget l'Ipeech? 

(b) Under what circumstances were these departures made? 

'file Honourable Sir Jeremy Bailm&D: (a) and (b). In so far as defence 
t'!xpenditure proper is concerned no departure' hRs been made from the 
arrangements agreed upon in the settlement with His Majesty's Govern-. 
ment referred to in my budget speech. There has, however, been 8 depal"o 
ture from the procedure outlined in that. speech for recovering a share of 
the cost of the Supply Department from its overseas ·oWltoInel'S, whioh I 
bve dealt with in my reply to 8 separate question on the subject. 

Dr. Sir ZiaaddJD Ahmad: May I know if the o ~ arrangement w8a 
for all the purchases made by Ris Majesty's Government . ... . 

The BODOarable Sir Jeremy Bai8ma.u: If the Honourable Member will 
go on to his next question, I shall give hiJIl a reply. 

Co~o. CILUIOBD B'I' 'l'BB Go'VlllllOrBNT QI' leu OIr AB'i'ICLBS P\7JI.mwniJ) 
, BY HIs M..uJ:STY"S Go'VBBlQONT :roB TB.1I MAmTBlUWCB ~ _ SnPLT 

·DJapAB'l'MDT. 

218. -Dr. SIr ZiaaddJD Ahmad: (8) Will the Honourable the Finance 
Me\1lber state whether th,· Government of India are now chargjtlg. tbree 
per cent. commission on aU articJes pUl'Ohased by IDs Majellty's Gov-
~  for the maintenallce of the. Supply Department? 

(b) In case the Finance Member has remitted the commission, will he 
please state when such remission was, made. and why and under whose 
orders the remission was made? 

The BoI1oarable Sir Jeremy Ballman: (a) No. 
(b) The reooverv of departmental or agency charges on purchases-of 

fltores made for His Majesty's Government was discontinued under the 
( 961 ) • 
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ord8l'll of the Government of India, with effect from the transootion8 ~ 
COl'ded m the acCOunt8 of September, 19tO. for the following reasons: 

(i) His Majestis' ~ ~~n'  dt} rfo! ~ hs I ~  part of the cosiJ 
of their corMllponding ,!orgaaiaatioa. , ",i •. , the War Office and 
the Ministry of Supply. 

'j" i ,(ii) ,~ vjew ot the greatly , n ~  ~ .~ , l ~  on In~ by 
" His ~ '  aovemD)ent' for .n,d,ust'rial p.-oducts of' all sorts. 

, .. 'and the economic adv'antiige Rccruing "to India therefrOm. it 
was considered that India could normally pay' foir :tJie organi-
sation which obtained and handled these orders. 

, , ,'",. ", '", ' .l. : 
Dr. Sir IlaaddiD Abmacl: In view of the fact that it is desira.ble to 

separate the finanoial and oih'ei 'Cc:msiderRttorlsi, aru{ in view of the fact that. 
it is possible for us to contribute in lump sum any sum that we want to. 
ibay I a8kthe' ~o  'the Ffuanee 1'.fember'1Vhether he should lio.: 
follow the ,busblen pl'op08ition'in thit! matter and 'charge 'proportionate 
espeDditure for services rendered" . , 

, fte BCIIlOIII'&ble Sir leremy :aataman: Well, Sir, that was the original 
idea but as I pointed out just now, His Majesty's Government who supply 
us with a large amount of equipment for war do not add Rnything on ac-
count of their agency work in suppl:ving us, so that §t is on the basis of 
reciprocity; also as I have given the second reallon, it is a. great adva.ntage 
to India to obtain these orders, and just aa we employ Trade CommiBBion-
em and so OD in order to expand India's overseas market, 80 also it Beemed 
reasonable that the Government of India should be prepared to bear the-
oost of enabKng India to fulfil large orders ablO8d. ' 

1Ir ••••• "GIld: Is it Dot" fact that the o~ n n  of India engasM 
it. Stores Staff to make purehasea inGTeat Britain when the orders aze 
given to Great Britain. and whether the Govel'DIlMtDt of India do Dot pro-
pose to follow what they themselves do in the case of British purcru... 
in India? 

fte BOIlO1IrIbI. Sir leremy Ballman: The main part of the 'agency 
~  n~,"  o~ obtaining war supplies iD England i. D ~ ,b,. 
J;lfa.YajMt;y's GovenuD8Ilt, snd no~, by. ' ~ ,qrgimiiation ~~  not; 
possibly deal in the preBent circumstances wit,h the probleDl8 ~ of 
~~~ n n  war supplies. .. , 

. Kr. X, S. Auf: Was it brought to the Botice of Hi, Majesty's Gov-
emment that our agency in England will be in a poaition to deal with oJI 
the matters relating to the war. supplies? 

, ft. ~ D l. 'Sir leremy Ballman: The fact, is that ~ll  agency can-
not possl?ly now secure war supplies, The problems ",hleh arise at the 
present tIme are much greater than could poMibly be ,clealt with by the 
BplaU agency that the Government of India hnve. 

'IIr •. K. a.'hey: Was it not possible for the Government or India to 
add to It.el own agenc:v for copinQ' with the greater work? 
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STABUD '<lOBSTIon :AlmAitewDs 

' .. ·.ftf 1I0ii0ar"h IIr .,....., BaIiaIlaa: ltiis not nl~n l  matter of ~
dlDg tb the n~, but the ~ ~~ ~  deals ~ .:ll ~': on . of 
war and war supplies in the UnIted Kingdom is-the orllymaehmery' whleb 
oow,d .also . be emJ>loyed for lollo ~  .plP"t ,of. its e.upp'lies , ~. In ~~ 

" ". .1. .:~.. ,.' .  ,  , .• 

: 1.,.w.·lan\ ~:. May I knov.:, Bir, thepereelitage 6f orders carnell 
out by'bhe '@htpply Department on 'behalf:of India in o ~ to thOle 

~ from His Majesty's o ~ n  in England'? .  . 

'TIle BoDourable 8.tl' lerem,. lI.aIIm .. :  1 cannot state thd exact percent-
age, but of course the Supply Department does minister vflty largely to 
our requirements for our own defence. 'fhat is one of its main functioas. 
of course in addition to complying with orders from overseas. I cannot sa! 
the exact percentage. 

Dr. IIr Ziau4db1 .Ahmad: Is it not a fact that Australia and Canada 
charge a small percentage of commission for all the purchases they make 
on behalf of His Majesty's Government? 

The Bonourable Sir leremy :B.aIImaD.: I have no official information on 
the subject, but my belief is that Australia is not charging anything. 

Dr. Sir .auddin Ahmld.: We ought to inquire as to what they are do-
ing. Will tho Honourable Member now make inquiries a8 to what the 
Dominions are doing hi this matter? 

'!'he Bonourable Sir leremy lI.aIIman: It is a question of different Gov-
emments following different methods and acting on a reoiprocal basis. 

Dr. Sir ZiauddiD .Ahmad: wm the Honourable Member make mquiries 
as to what Canada and Australia are doing in this matter? 

fte Honourable Sir lerem, ..... an: Yes, I will make inquiries. 

Dr. Str Blauddin Ahmad: Are we ~n  any commission for the pur-
chases made by Australia? 

.,... BODD1II'&ble str "erem, Bailm.an: Yes. Sir, we are. 

Dr. IIr Zlauddbl .&Junld.: Wh.v then this differentiation? 

The Bonourable Sir "eremy Ballman: As I said, I have no official 
information that Australia is not charging on supplies made by her .. 
CoJOnnUL CoMPOSITION OF INDIAN CIvIL SJDB'VICB AND OTIIBB ALL-IJrDIA 

8DVICII OJ'I'IODS BBOUGJIT ON .. TO TJDD . GoVBBlOlllNT OF Ilma 
SBaaBTAB1&T. . 

219 *Sardar Sant Singh: (a) With reference to the reply given to 
sta.rred question No. IS5'of the 26th February, 1940, will the Honourable. 
the Home Member please state the number of Indian Civil Service and 
other All-India servil'e Officers o ~  on to the Secretariat from tst 
.TnmJary, 1040 Bnd how m(\ny of them are Muslims. Tfindus, Tndia:p 
, ~ , n  find Sikhs? 

A2 
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". (b) WW eft ___ welle :made W. ~ ~ oiia.pa W o.a. ~~ NIDI 
\in. .: IUJIlbll'lJ 9t o.~ C ~I I  are b", bm.t CMJ. to" ~ 
~, IPiId ita attached oftioea? If DOne, why DOt? "  . 

ft. Boaoarable Sir lLeJlll&ld Kuwell: (a) During the period in question 
.S, .~~ of tlJe lIldiao. Civ'i)" ~  h.we bea. o n~. to ~ C 
~  of t.be Govenupel.l_ of. India; of these eight are Europeans, .ven 
lIindUlii and three Muslims. . 

(b) The attention of the Honourable Member is invited to part (e) of 
the reply to his stalTed question No. 185 which was ans.red on the 26th 
February, 1940. Officers are selected for the Secretariat· of the Govem-
ment of India on their merita and an oousideratlon of their ~ l  ~ 
particular posts, not on a communal basis. 

lardar Sut Singh: May I know if any recommendations were ever 
made by any Provincial Government in regard to the iranafer of Sikh 
1. ,C. S. Officers to the Goverment. of India? 

The Honourable Sir R,.mald J!axwell: I do not understand what re-
commendations the Honourable Member is referring to. 

Kr. Lalch&Dd B"avalra.t: May I kpow if all these officers are from the 
II~ ll Civil Service, or they are also from other All-Indill Services? 

" '1'b.e Hol101l1'&ble Sir Re,mald Kuwell: The reply refers only to Indian 
Civil Service OfficerN. There were no officers' of other All-IndiR Service 
in Secretariat lIppointmenis. 

SINU let liDp: Has the Honourable Member ever inquired from 
thf' Provincial Governments ~  Rny Sikh 1. C. S. officer was avail-
ahle? . .. " 

'l'he BonOlll'able Sir Reg1Dald Kuwell: Does the Honourable Member 
mean to ask whether I have ever asked for the services of Sikh. I. 0; S. 
Officer!!? 

Sardu Set StDgIL: Yes. Sir. 

'lb.e Honourable IIr :B.eglDald Kuwell: The" machinery for obtaining 
the services of officers from provinces is suoh as to secure the consideration 
of all suituble officers who are available for any of these appointments. 

8ardaI Sult-BlDgh.: Has it ever occurred to the Honourable Member 
that in order to restore the communal proportions, Sikh officers are also 
necessary in the Secretariat of the Government of India? 

The Honourable Ilr RegfDa14 KuweU: I have already said that ap· 
pointments in the Secretariat are not made on  a communal basis. 

8nDIs TAXD AS hoNS III TIDI GoVJlBlOfBNT 01' INDIA. SBOBBT.6JIUT. 

DO. ·Sardar lut SiD,h: Will the Honourable the Home Member 
.kindly plaoe on the table a statement showing the number of permanen\, 
temporary and officiating appointments of peons made in the Government 
01. India Secretariat (including the Supply Department) since 1st January 
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1940 and state .whether the requisite number of Sikhs was taken in luoh 
vacancies? If not, why not? 

'!'he Honourable Sir BeglDald lluweU: Government do not consider 
that the labour involved in the collection of the information will be com-
munsurate with its ~ l . The communal percentages do not apply to 
posts of peons. 

DEFENOE EXPENDITt7BJD • 

• 1 •• JIr. GoriDd V. Delhmukh: (a) Will the Defence Seeretar)' please 
state how much the defence expenditure for this year is? 

(b) What is the aplOunt estimated to be spent on each of the forces, 
namely, the Army (the land), the Navy and the Air? 

(c) In view of the importance of the A.ir F'orce, as demonstrated in 
this war, will more money be spent on Air Force than on the laild force? 
If not, why not? 

1Ir. O .•• G. Ogilvie: (a) Defence expenditure to be borne by Indian 
revenues during the current year is estimated at 68 crores. 

(b) and (c). It is not desirable in the public interest to answer these 
parts of the question. 

HINDU ,&liD MU8LIJ( STlunTGm 01' mB INDI.&X NAVY. 

m. .J(r. CJoriDd V. Duhmukh: (a) Will the Defence Secretary 
please state the strength of the Indian Navy-rank and file and officers--
in September 19897 

(b) Of these, how many were Hindus and how many Muslims? 
(c) From which Provinces were they recruited and what were the 

recruiting centres? 
(d) What was the strength of the navy-rank and file and officers-in 

September. 194O? 
(e) Of these, how many were mndus and how many Muslims? 
(f) From which Province was the greatest number of recruits 

obtained? 
(g) What was the number of recruits from the Bombay Presidency? 

Mr. O .•. G. Ogilvie: (a) Officers-189 . 
• Warrant Officers-OO. 

Ratings-2369. 
(b) Hindus-1OO. 

Muslims-1819. 
(c) I lay on the table of the House Q statement giving the required 

information. 
(d) It is not in the public interest to furnish the information. 
(e) lIiudus-7 per cent. approximately. 

Musiims--a9 per oent. approximately. 



988: 

(f) p"unjab., 
(g) 771. 

~ ., . 

.• 1 ..• 
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Bombay, Punjab, Madr ... , Bengal, North Welt F'rontier Province, Unitecl P,ro-
vince., Sind, Bihar, Ori_, Central Provinces. 

r 

Rawalpindi. 
lIurree. 
GuJarKhan. 
Abbottabad. 
HuanAbdal. 
ShadiKhan. 
Oaml'bellpore. 
Pindigheb. 
~ n . 
CbalnraL 
Jhillnm. 
Gnjrat. 
Harnai. 
Jaigarh. 
Poon&. 
Bombay. 
Banko ... 
Baitavada. 
Alibag. 
Rob&. 
Dapoli. 
lIalvan. 
Baroli. 
Baldana. 
Ahmednag .... 
Bomanath. 

Recruiting Centre •. 

Lahore. 
.fullundur. , 
Delhi. " 
Haripur. ' 
Ohoa 8aidan8bah. 
Ambala. 
Ludhiana. 
lI'atebGang. 
Khed. 
Chiplun. 
Bangm_hwar. 
Ratnagiri. 
Dabhol. 
Batart.. 
Bangl. 
Jath. 
Bijapur. 
Bholapur. 
Aurangabad. 
Altola. 
Kalkapur. 
Buim. 
Amraoti. 
EllichPur. 
Bawmana. 

JIr. Lalchaad. Ba,valral: May I knQw frQm t.he HQnDurable Member, 
with reference to' his reply to part (c), whether the list contains any people 
from Sind? 

Mr. C. II. G. Ogilvie: I am afraid I have not got it here. I think so. 

1Ir. II. S. Aney: May I Ilsk the HQnourable Member, with reference 
to his reply to part (b), whether this seriQus disprQPQrtiQn between Hinduil 
and Muslims in regard to. the strength in the Indian Navy is due to. the 
reluctance of the Hindus to. go. in for this servioe o.r to the pDlicy of the 
GDvernment not to. recruit Hindus? 

IIr. O. K. G. Ogilvie: I think it WIlS due to reluctance, oertainly nDt 
due to. any desire of Government nDt to rec:ruit them. I think that that 
reluctance is gradually yielding so that we are now getting a more ample 
supply. 

Mr. II. S. ADey: Does t;he HonDurable Member mean to. say that this 
reluctance is disappearing with the declaratiDn Df the war? 

Mr. O. II. G. OgUvle: Yes. 
111' ••• S. Aney: May I ask ,whether the HDnDurable Member is pre-

pared to place before the House a statement shDwing t.he number of Hindu 
applicants fDr this service and the number rejected? 
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:.r. o. 11. G." Ogilvie: l'think those figures are very difficult,: to 'get, 
if noL impossible, but I can assure t.he Honourable Member that no suitable 
eandidate is, has been, or will be rejected, because he is a Hindu. 

Mr. :Govind V. Deahmukh: May I fisk if this shortage among Hindus 
is' not due to "the fact that the qualification required is that 8 candidate' 
must know either the Urdu script or the Roman script and persons in 
~  provinces do not know the Urdu script and therefore this difference 
arises? 

Itr. O ••• G. OgUvie: I have already answered questions in this Session 
<>n that subject. 

ELIGIBILITY OJ' I:NDLUfs ~. TO RoYAL Am FOaoB IN Ilmu.. 
228. -111'. G9vlD4 V. Dllhmukh: Will the Defence Seoretary plea.e 

.. tate if lndianB are admitted tb the Royal Air Foroe in India? If not, 
what is' the reason for not admitting them, when they are admitted noy 
to the Royal Air ~o  in England" 

Mr. O. II. G. Ogilvie: No, booause it is mOM appropriate for Indians 
in India to enter the Indian Air I·'orce just as they enter the Indian Army 
:and not the Briti.h Army. In England there 8!9',no :est6blialuDents ,of:rthe 
Indian Air Force anci, therefore, Indians there aM admitted to the Boy.,! 
Air Force, as also to the British Army and to the Royal Navy. ' 

Mr. GOvtnd V. Deshmukh: May I know the reasons which lead the 
Honourable Member to the conclusion that !ndians are appropriate orily 
for the Indian Force? 

IIr. O. II. G. OgUvle: When there is an Indian force, it is surely more 
appropriate for Indians to enter it. 

IIr. Govlnd V. Deshmukh: I am asking for an explanation as to why 
be considers that it is appropriate? 

Kr. O. K. G. Ogilvie: I should have '\lOught that it was sufficiently 
<>bviolls not to require any explanation. 

Mr. Lalcband B'avalrat: May I know if there is any actual prohibition 
against these Indians going into the Royal Force? 

IIr. O. 111. G. Ogilvie: No. The question has never arisen. There is 
bere !t ~ :  good Indian Air Force and nt· preRent we W8'llt the best pilots 
we can get for it. Vacancies in the British Air Force here are very small. 
No conditions of service are different and the question of posting Indiaris 
to it has not arisen. 

EBCOUBAGEMBNT TO INDIAN ENTEBP1USl!l ~  IIIANnACI'l"UBU'G AIBoB&r.rs, 
MoroM OB FOB BUILDING 8mP8. " 

IS'. -Kr. GovID4 V. Deahmukh: Will the Defence S'ecretary please 
'Itate whether the Defence authorities have given any encouragem-.t to 
any Indian enterprise Rtarted to manufacture aircrafts, motors or to 
build ships? If so what was its nature and extent? 
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Mr. O. M. &. 0Plvle: No. The administrative Departments, to wllich 
the Honourable Member should address any question concerning en-
courutremtlllt to Indian n ~ l' , ure the Department-s 01 Commerce and 
Supply. 

GDILlB AND ITALIAN DRuus IN INDIA AND PuNJABBE Dl:TlIINUS UNDO 
. THB DBI'BWOB OF INDIA ACT. • 

•• ·S&l'dar Sant Singh (on behalf of Sardar Mllngal Singh): Will the 
Honourable the Home Member please state: , 

(a) the total number of Germans and Jtaliana de.t.ailled in this 
country after the start of war; . 

(b) the sanctioned Bcale of expenses per head per diem for the wain-
. ten&nce·:of 8 "German priaoner, together with other amenities 
prQ..vided for him; 

(c) :the :total number of Punjabees detained without trial n ~ 
: . : Defence of lndia Act; and 

Cd) the sanctioned scale of expenses per head per diem for the-
maint,('nance of a. Punja.bee detenu, together with other 
amenities provided for him? 

'tile BoDoarable SIr BePDald KaweU: (a) The numbers of Germana 
(meluding Austrians) and Italia.ns detained in India and now in the intern-
ment camp at Ahmednagar a1'e 443 and 283 !'espeetively. 

(b) . All intemees are treated in aooordrmce with the spirit of the Prison-
erS; of War Convention. 1929. No specific scale of expenses has been laid 
down for t.hem. but the following concessions are admissible to them: 

(i) free accommodation including lighting, water, fuel, conservancy. 
furniture and medical treatment; 

(ii) free rations on the scale i88ued to British Other Ranks in peace 
time; 

(iii) messing allowance at three and half annaB per head per day: 
and 

(iv) personal allowance of Rs. 20 per head per month for the pur-
chase and maintenance of articles required for personal use. 

(c) and (d). The information has been oalled for and will be laid on 
the table of the House in due course. 

Sardar Sant Singh: May I know if thoBe against whom action has been 
taken under the Defence of India. Rules. firstly. by mere detention, and. 
socoudly, by pros.ecutions resulting in convictions, are treated on the same 
Bcale as the enemy detenus? 

. The Honourable Sir B.egiD&ld MarweU: No. A scale has been laid 
down to deal with enemy internees according to the spirit of the Prison-
.era of War Convention. 

8ard&r Sut lingh: Whv does not the Honourable Member take thi. 
into ~on ll that 'the cases 8re by analogy the Bame? 

.JIr. PreIld.' (The Honourable Sir Abdur Rahim): The Honourable 
MeDlberia arguing. 
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Lle1it.-ooIonel sir Henry GidDeJ: Will the Honourable Member inform 
the HOUile whether Government have under consideration the applicatiOll 
of the Anderson Committee's report in England as regards the treatment 
of internees. so far as those who have pro-Brit.ish ideas and those who ara 
in charge of educational institutions in India are concerned, and if so, 
will the Honourable Member be pleased to tell the House whether any 
action has been taken or is proposed to be taken in India? 

The BODDUf&ble Sir Reginald Jluwell: I submit tba.t it does not arise-
out of the present question. 

iii. II. s. 'Aney: May t ask the Honourable Member what is the difti-
cuJty for him in getting the information with regard to part (d) of the 
question, m time? . 

.I'" I'M KODoun.ble Sir ltepwd Jluwell: Information has to be obtaineit 
ftrOm the province 88 regards parts (c) and (d) . . 
MWBEBS QI' THB CBN'1'BAL AND PBoVDiOIAL LBGISLA.TUB.lIS DBTAINED Oaf 

DrIPBIBODD 8INOJD 'lIIII W AB BEG ...... 

116. -.8Ild.ar .8&11t '81qh (on behalf of Sardar Mangal Singh): Will the-
Honourable the Home Member please state: . 

. (a) the total number of members of the Central and the Provincial 
Legislatures who have been detained or imprisoned sino& 
the War began in provinces excluding Bengal, Punjab, 
Assam and Sind; 

(b) similar information in regard to Bengal, Punjab, Assam and 
Sind when arrests were made under the orders of the Gov-
ernment of India; 

(c) the sanctioned scale of expenses for the maintenance of 8&011: 
one of them and other amenities provided for them; 

(d) which newspapers are given to them in jails; and 
(e) whether Government contemplate providing facilities for them-

to attend t.he sittings of their respective Legislative-
Assemblies whenever they are in Session? 

~  Honourable Sir KegiDald Kazwen: (a) Members of the Central 
Legislature-Two. Members of Provincial Legislatures: Information haa 
been called for and will be laid on the table of the House. 

(b) There have been no such cases .. 
(c) and (d). The Government of India have no information lIB thee&-

are matters that are primarily the concern of Provincial Governments. 
(e) In so far as the Members of the Central Legislature are concerned 

the reply is in the negative. As regardA members of the Proyincial Legis-
latures the question is one for the Provincial Governments concerned. 

Bardar San' Singh: May I know If any directions have been issued to· 
the P,l'OvinciaJ. Governments suggesting .to them the manner in .which 
theii8 detenu8 who are membera of the varioul1 Legislatures are "to a-
treated? . 
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"1'IIe BOIIOdiable, Btl BtpDild .1IIUwel1:, I anawerecl,':th&t ~ on on 
the last question day . 

CBaTAIN CoJfGBBSS WOBKllBS ABUSTBD IJf DBLBI UlJDD TJDI UJfIUD 
PBo'9INOES GooJfDA Am. 

m. ·Sardar SaDt ,S1qb. (on behalf of ~  Mungal Singh): Will t.he 
Honourable the Home Member please state: 

(a) whether it is a fact that Sardan Beant Sinp; Bari Singh, 
Niranjan Singh and BhagatSingh have recently been 
arrested in Delhi under the United Provinces Goonda Act; 

(b) the definition of a goonda; 
(c) whether he is prepared to lay on the table of the Bouse the 

abargea brought apinst each of them; 
(d) whether it is a fact that these gentlemen had been taking aotive 

part in national publie activities, ineluding that of the 
Congre88; 

(e) whether itia a fact that $hese gentlemen were eonvicted under 
section 17 of the Indian Criminal Law Amendment Act in 
1980 and 1982 in conneetion with the civil &beclienae 
movement; and ' 

'(f) whether Government are satisfied that the U116 of the United 
. Provinces Goonda Act in their case is justified at nll? 

~  Boaourable Sir Begfnald KuweU: (a) Yes . 

. Ib) The term is d.e.6.ned in the Act as including a hooligan, bully, rogue 
~  bo.clmash. 

, (c', Copies of the charges, as supplied to the person arrested, are laid 
()n the table. The essence of the charges in each case is that the person 
is a goonda in the sense of the definition quoted, , 

Cd) I have no information on this point, but the fact of their having 
taken part in "public activities" ('annot in an:" case indemnify them from 
proeeedings under the Act, if it is established that they are hooligans and 
bullies. 0-

(e) The past convietions of ·the four men are set out in the cl1argea. 
'The circumstances surrounding these convictions will doubtless be in'V'esti· 
gated by the advising judges. 

(f) The advising judges are still considering the cases, and in such 
eircumstances it would clearly be inappropriate for me to express any 
-opinion. 

BBANT SINGH. 
B eali. o/. eAtrrgu. 

1. He i. a Member of a pIl, or body of goondu inc1adiD, NiraaJu BiDIh, 
Abli, Han Singb and Bhagat Singh Ktrti, engaged in habitaally com-
mit.ting offencel iavolvin, a breach of the JI8IIC' IDd eriminal intbDicla-
tion. " ' 

2. In April, 19'17 he WAIl convicted a/I 32 of the Police Act, 1861, for lDfr1Dg· 
ing oondition. of a procellion&l lieeDIe ud 'I8Ilteaoed to P&J" be at 
Be. 100. . 



RTARREJ)'QVBS1IO'N8AND ANSWERS ~  

: ,I, ""3; In N'oftinlier. 1930 be wai convicted u/s 17 of t.he IndiaD CrimiDal Law 
Amendment A,ct., 1908. and .. ntenced \0 undergo 3 mont.hI' rigoroUI im· 
prisonment and alto to pay a fine of RI. SO. 

4.',& February, 1932 he __ arrested a. a IUlPect, in the cue known as the 
Lothian train bomb cue. . .' 

5. On or about the 28th of .July. 1937 he along with otherll including Niranjan 
Bingh and Hari Singh took deceitful poaaenion of a Hindu Dharamlhalla. 
in Mohalla Kundewa1a.n Delhi . 

• 6. In 1938 he along with HariSingh and Niranjan Bingh forcibly. encroached 
upon Government land around Mata Sundri Gnrdwara, New Delhi and 
threatened thoee who agreed to take the lau! on lea18 from Government. 

7. On varioua occ&liona during Jime to October, IB, he crilDina11y intimidated 
KhUJbaI Bingh ma.napr of Siaganj Gurdwara, Delhi aDd on 15th Decem· 
bar 1939, on the Guru Tegh Hahadur Martyrdom day made no I8CHt of 
hil iDtention that. he. and his: men had decided to murder B. B. Banjit 
Singh, Deputy Superi1ltendentof Pollee and S. S. Bunder Bingh Dhupia 
in cue there W&l a riot that day. ' 

8. On MhMay 1939 in a Sikh Dewan in Gurdwara Biapnj, ·h. uhorted Bikha 
to wrak vengeance .~. Oovemmeu.t ofIlc:iala reaponaible for firing on 
Bisganj Gurdwara in lB. 

9. H.a been rellponsible for creating trOuble aDd gravely endangering public 
" peace OIl the occalion of Gtuu Tagh Bahf,dar I(.nyrdom. day proceuiOil 

for the laatthree yeat'l. . 

BAM BINGH. 
Head. of cAmgel. 

1. In 1927 and again, in 1930 he W&I convicted u/_ 32 of the Police Act, 1861. 
I. On 15th March, 1932 he WBI convicted u/l 17·.\ of the lDdiaa .erim_I.-w 

Amendment Act of la. 
3. On or about t.h.e 28th of July, 1937 he along with other. ine1udina Beant 

Singh and Niranjan Bingh took deceitful pos_lion of a Hindu aImne in 
Mohalla Kundewalan, Delhi. 

4. In 1938 he along with B.nt Singh and Niranjan Singh forcibly encroached 
upon Government land around )lata Sundri Gurdwara, New Delhi and 
threatened those who agreed to take the land on 18&18 from Government. 

5. On var.ious occasions during June to October, 1937 he criminallv intimidated 
Khulhal Singh, m&llBger of Sisganj Gurdwara, Delhi. • 

6. On 6th May, 1939 in a Sikh Dewan in Siaganj Gllrdwara he emorted Sikha 
t.o wreak vengeanance on Government officials relponsible for firing on 
Sisganj Gurdwara in 1930. 

1. Hal been r8llponlrible for creating t.rouble gravely endangering public peace 
on the occasion of Guru Tegh Bahadur ma.rtyrdom day annual proceuion 
for the last three yearL 

NIRANJAN SINGH. 
H tad. of c1urrgu. 

1. Is a member of a gang or body of goondas including Beant Singh, Hari 
Singh, and Bhagat Singh Kirti, engaged in habitually committing offences 
involving a breach of the peace and criminal intimidatron. 

2. On or about the 28th of Jllly, 1937, he along with others including Beant 
Singh and Hari Singh, took deceitful pOll8lllion of a Hindu Dharamlhala 
in Mohalla Kundewalan, Delhi. 

3. In 1938 he along with Hari Sing!. and B.nt Singh forcibly encreacbed 
upon Government land around Mata Bundri Gurdw&ra, New Delhi and 
threatened those who agreed to take the land on 18&18 from Goyernm.ent. 
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4. 011 variOb oecuianl. duriDg .Tue '" October 18, be ~ n D, iDtbaicJaW 
Xhuhal BiIl,b, Manapi' of Biltraaj Gard.... Delhi. 

5. H... been re.ponlible for creating trouMe and gravely endangering. public 
pUce on tile occuion of Guru Tegll Bahad1ll' martyrdom cia" UJUver_1'7 
proc_ion for the Jut two Y-' 

BHAGAT SINGH. 
Bead, of eMu,... ... 

1. II a member of a gBIIg 01' body of .geoJldaa inclucliq ~ '"-SiDgh, BeaD' 
Sinlth and Hari SinJl:h enl!;aged in habitually committing 018llClll iDvolviDa 
.. bream oftha reaoe and criminal iDt.imidat.illlD; , ... 

2. In ~ he ..... _tenced to tix month,' nlOJ'OuI imPrisonment. 
3. On 9tb ~ , ·1.931 tb.e District. Magistrate, lleerat, eerved him with a 

not.ice u/_ 144 .Cr. P. C. prohibiting hiD:a frcim de1i .. ring .. speech in • 
public meeting for two montha. 

4. On . 11th February, 1932 at Delhi, he waa arrested under ~ oD 3 '1If th. 
. Emergency Powers Ordinance 1932, detained for two .monthl aDd the 
expened from Delhi OD 10th April 1_ . 

5. Haa been reaponsibl. for creating trouble gravely eu.dangeriDa .pIlblio peace 
on the occalion of ~ l proceeaion in oonnec:t.ion ..nth the martyrdca 
day of Guru Tegh Bahadlll'-the 9t.h BikhGuru, ior the Jaet. two yean. 

Sildar Sut Singh: May I request- ~ Honourable Member to tell me 
if the principle underlying the Goonda Act was not npplicablefor ;·0 
purpose of applying it upon those who took part in political or religious 
activities? 

ft, BbIloar&bl, IIr B.latuld .. xweU: No. Sir. 

S&Idar Iult SfDIh: Does the Honourable Member mean to tell us that 
in the case of religious activities where honest differences  of opinion exist 
between the various a5ctions in thb ('.()mmittees governing those religious 
ll~ on  the Goonda Act will a.pply? Is that his contention? 

fte BODourable Sir Reginald .&zwen: The Act applies to Goondas. 

8&rdar Sut SIDIh: The charges which have been laid down are before 
me at thia time. I am asking the Honourable Member whether the 
Goonda Act will apply in the cllse of 1\ l ~ o  institution where honest 
differences of opinions were shown among variout: !'edinns in connection 
with the Gurdwara Committees? 

The HO!¥)ur&ble Sir ltegl.n&ld IIazwell: The Honourahle Member will 
be able to get all the details from the charges again!\t, these persons, which 
I have laid on the table. 

Lieut.-OolODel Sir Henry Gidney: Will the Honourable. :'.fember inform 
this House whom the Government embrace under the word "badmash"? 

The Honourable Sir ltegiDald .uwell: It might he invidious to men-
tion all the persons regarded in that light. 

Sard&r Sut Singh: May I ask the Honourable Member one question .. 
regards Beant Singh. Chorge No.8 sa:vs: On the 6th May 1939 in a 
Sikh Dewan in Gurdwara Sisganj, .he exhorted Sikhs t.o wreak yengeance 
on GOvernment officials responsible for firing on Sis!Janj Gurdwara in 1980. 
Was he prosecuted on this charge in 11 ('ourt of law? 
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. ·::IJ!M .• 0R0IIhJJI. Sir ...,..t.Jd ~ : ~,,~ ... ~~. o( the ~. of 
.... lad: tile a,dvWng judges will. be able ~ 6nd, out w:1aethez: it ia. t.v-
or .001;. 

,:JIIIdIrlual 8bIih:. I am not -km8 ~  ~ ~ . MaJ I ask 
whether the Goonda Act can apply in a case which is strictly religious? 

··:IIr. PnIIdtDt (The Honourable Sir Abdur Rahim): ~ is a , ~ 
of opinion. . 

PaoSBctrrIOl( OJ' PAlfDIT . ~ LAL N ... 1T. 

as. ·Bardar Saa' SlDp (on behalf of Sardar Mangal Singh): Will the 
l[OJlourable the Home Member please state: 

(a) whether the Governor General was consulted before the proee-
cut.ion of Pandit J awahar Lal Nehru was sanctioned by the 

(. United Provinces Govemment; &Dei 
(b) what diet and other amenities are provided to Pandit Jawahat 

Lal Nehru in jail? 

The Honourable Sir Reginald Maxwell: (a) The Governor General waa 
n l ll~ awnre of t.he intention of the Government of the United Provinces 
to arrest Pundit Jawahar Lal Nehru. 

(b) The Government of India understand that he is an A class 
prisoner and thll t the Provincial Government has also granted him certain 
additional concessions, • 

,- Lleut.-Oolonel Sir Henry Gidney: Will the Government. of India piease 
'inform this HOllse whether t.hey ure prepared to issue orders to give similar 
generous treatment to other prisoners so cOllvicted under the Defence of 
India Act? 

The Honourable Sir Reginald lIIuwell: No general orders are neces-
aary. All persons arrested or detained are treated in accordance with their 
perl'ol1al status and mod.e of l ~ . 

. . l . ~ D l Sir :S:eDlJ Gidney: Is it according to the statu, of the 
pritlpners or acc'ording to the act committed? 

'." -The :S:ODbUr&ble Sir Reginald Kaxwell: According to prisoners. 

Mr . .AkhU Ohanclra Datta: Was the Governor General or the Govern· 
ment of India consulted al!l regards the sentence to be pronounced upon 
:bim ?o 

The l Do ~ l  Sir Reginald Marwell : No. 

Dr. Sir ZlauddiD Ahmad: Is it I'!0t a fact that. the sons of. the ~  
of thp. ~ RI ,n , if they are detRmed under thIS clause, WIll be gtven A 
-elM;!!? Is' this not the rule? 

TIle J[onOurable Sir Reldnald Kawell: I am not prepared to hold out 
inducements to the members of the Legislatures. 
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•• '1Ii' ala1lCldlD M ml4l: i It'ii;aJlfaCt, \bat thi soD. of a Merb.r.:Q[.'the 
Oentral Legialat1lre :ha. been detained. I want to 'bow waether be:'!Wil 
be given A cla88 or B clas •. 

. ~ .. ourallfe Sir BtilDUlIIM'ftU·: I. sbeU require. D ~ o&idlilt. 

Sarclar San\ SlD&h: May I know why the Government of India i. 
making a departure in the-case of Indians when' they sa, that ·the ..•• t-
ment is given according to the status of the prisoner and not accorc.tiu,s to 
the act committed by him when the same, distinction is not made in the 
case of the enemy pen6nnelwho 8ft! detained unde:t ate Convention men-
ti.med by him in answer to my o~ on ~ , 

. :.' , '" ':',: '. '~ '" ... :'; 
... JlcmoUl'lbl. Sir BeIIDald Jluwtl1: I have already stated .that the 

I __ tetus of enemy internees is that of .. prisoner of war. 

PDaoNS PBOSBCUTBD OR DB'l'AINlIID UNDBB TBlII DBI'IDIfOB OJ' INDIA. AOT BD 
Rt7LBs. 

119. ·Sarclar San\ SI.Dgh (on behalf of Sardar Mangal Singh): Will the 
Honourable the Home Member please state: 

(a) the total number of persons who have so far been prosecuted 
under the Defence of India Act and the Rules framed there-
under; and 

(b) how many of them have been detained without trial; giving the 
figures Pl'ovincewise? 

ft. BODourablt 81r ",lDald Muwel1: (a) The Government of India 
do not maintain Statistics of all persons prosecuted under the Defence of 
India Rules; but the information has been called for and will be laid on ~ 
table of the House in due course. 

(b) The Honourable Member is referred to the answer given to part (a> 
of Sardar Sant Singh's question No. 216 on the 21st November. 

BO'BOLABDS A.IfD DA.oorrms m NBW DBLm. 
110. *lIr. M. S • .AD.,: (a) Will the Honoqrable the Home Member 

please state if he is aware that a feeling of great insecurity prevails ~ 
the clerks and assistants in the Government of India and attached ofBcel 
owing to the frequent burglaries and dacoit.ies that have takan place in New 
Delhi during the past year or so? 

(b) Have any steps been taken to allay the preeent panicky filling 
among the residents of New Delhi? If so. what? 

(c) Is it a fact that accounts of thefts and burglaries in and &rOund 
New Delhi appear almost daily in the local presa? . 

(d) In how many CRses have Mmplaints been registered with the 
police? 

(e) In how mAny cases have the culprits been traced, or has stolen 
property been restored to the owners? 

(f) Was there recently n case of burglary in t.ho locality of Barakhamb .. 
Road. in which the servant left in the honse was tnurderedand IiII the 
property burgled? 
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triel? '" :" '" ... 

Be lIoAoaiable 81r . ' .~ n : :~o . n l n, ~: , I 
will answer questions Nos. 28{) and 231 together. The inforn'tation ha.· 
been Galled for from the Chief ComiliillBioner,DeJh.i,.andwili be'laid on 
the table of the hOuse in'due! ·C9urse. . 

.' " .. , 

..... LaloIlIad' ••• IInl: ·DOes the .Hono.umble Yambel' know the fact 
that there has been aD i'nCre81Je in 'burglaries? Do. ~ know that fact or 
not? 

. The Honourable Sir Beg1Dald XuweU:! cannot say until I have seeD 
the Chief Commissioner's report. .. 

BUBGLABIBS .AIm DAa0rrm8 m NJIW DIIIm. 

+181. -Mr. M. S. ADey: Will the Honourable thE: Home Member pleas& 
state: . 

(a) whether he is aware that clerks and assistants of the Govem-
ment offices living in New Delhi cannot go out even for a 
walk at any time of the day or in the evenings with their 
family and children, for fear that thieves may break into the· 
house in their absence; 

(b) whether there have been instances in which tenants left their 
quarters vacant for very short periods of time, and thOle 
quarters were burgled in that short space of time; 

(c) whether Government are prepared to post additional police or 
patrols to tour round the affected areAS, vi •. , the Minto Road 
area and the squares and streets round the Gole Market and 
other places, if neceasary withdrawing some of the numerou 
policemen posted in the Assembly building and Buch lib 
places; 

(d) whether Pathans or persons from other Provinces have been in· 
volved or suspected to be involved in c&ses of burglaries in 
and around New Delhi; 

(e) whether Pathans with long staffs and other bad  characters from. 
the city of Delhi proper,' too are always prowling round the 
various localities in New Delhi during the day time; 

(f) whether the police have Rny list of bad characters or goonda. in' 
the Province of Delhi, and whether the movements of th& 
vagabonds and suspicious characters are being regularly' 
watched by them; 

(g) whether Government are prepared to consider the advisability of 
Bummarily deporting t.he bad characters or suspects on ~ 
police list who may be prowling in the streets of New Delhi: 
and 

(h) whether Government propose t.o .~  t his ' ~  -t's a very 
urgent. one, calling for speedy remedial measures? 

tFor answer to this question, let. answer to question No. 1i3O. 
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GoVDlOlD'l' III hmu. 
~ ,.~ ' '~l .. b""mad A~ l ~: Will the l l ~, : .  

(a) the names of various unitl or districts in In,dia wh_ priIIW,'y 
selection is made for. the arant of Emergency ComIniuiQJ)8 W 
~  Land and Air Forces of Hi. Majesty'. Government; 

(b) the total !lumber of oandidatea selected '~ UDit '.\IP tiU. now 
and' recommended to the Oentral Selection Boardi; 

(c) the number of candidate. of every unit rejected by the Central 
Selection Board up till now; 

(d) the number of ~  Anglo-Indiana, (ll) Domiciled Jeuropeans and 
(iii) Muslims, selected by vanous unit. and rejected by the 
Cenbai Selectioa Board up till now; and 

(e) the ·number of D D ~ l , Matriculates, Intermediate in 
Arts and Bachelor of Arts among (i) the Anglo-Indians, (U) 
Domiciled Europeans, and (iii) Muslims, selected by each 
unit, and the Central Selection Boa.rd up till now? 

Mr. O. .. G. Ogilvie: (a) A list of military districts and areaB where 
primary selection for emergency commissions to the Army is made has 
been laid on the table. Primar,Y selection for emergency commissions in 
~ .ln n Medical Service is made by the Prineiplll Administrative 
M'l!dical Officer in each Province. Until the pre!Jcnt, Bclcction for the 
Indian Air Force has for the most part been made by a central board. 

(b) and (c). In respe('t of the Arm.\·, informntiol1 is 8va.i1able only for 
Ille last three' selection boards. A statement is laid on the table. 200 
eli.Ddidates for the Indian Air Force have so far been rejected by the 
central interview Board. 
·':: .. M). The papers of: rejected oandidailea for the Army were destroyed 
arid it is not known to what communities they belonged. 

A 8tatement giving the figures for the Indian Air Foroe' is laid on the 
table . 

. (e) This information i8 not retained after the time of selection and it 
bas only been possible to collect. it in respect of those now under training. 
~:I ~ n  regarding these cadetsis laid on the table. 

StctefMflU. 
PaTt (a).-Sta.t.ement ahowing military diatricta and areal where primary laleo-

tion ill made for emergency commilliona. 
Peabawar Dilltrictl. 
Kohat Dilltriet. 
Wuirilltan District. 
Rawalpindi Diatriot. 
Lahore Diatdot. 
Meerut Dilltrict. 
Lucknow Diatriot. 
Preeidency and Auam Diltrict. 
Weetern In ~n n  Dilltrict. 
Bombay Diatrict. 
Deccan District. 
Madras Diatrict. 
Delhi Area. 
Sind Area. 
Jubbulpore (Iw:lependent) ANa. 



8TAKBBIt . ' ~D" AlIiYD8 

l~ (6) _ (4:). . . . o ~  diatricN apd .... the DDlDben .' 
can4id,Mes ",(a) reOQlDlDelUied" bum Wut diat.ricta to the Central IlIkmew Board aDd , 
(b) selected and (c) rejected by ~  Central Interview Boards held in .y, .Tal,." 
and October 1;840. 

District/Area .. 

Peshawar 
Kobat . 
Wazlrietan 
Rawalpindi 
Lahore . 
Meerut. .-. 
Luoknow . . 
Preeidency and ABaam 
Westem (Independent) 
Bombay 
Deccan. 
Madras . 
Delhi Area 
Bind Area . . • . 
Jubbulpore (Independent.) Area 
OVertle88, c.g., Burma, Malaya. 

Noe. recom· 
mended by 

Diatriota 
to the 

Central -
Interview 

BOUd. " 

1S7 
18 
-IS 

43 
113 
27 
80 
1S3 
28 

118 
48 
U 
33 
12 
24 
17 

834 

Noe.eelect. Noe. reject. 
eel by tbe eel by the 

Central Central 
Interview IntAttriew 
Board. Board. 

26 J2 
8 1& 
2 3 

23 20-
31 t2 
13 14-
33 27" 

" . "9-
28-

39 77" 
22 28' 
20 22" 
18 15-
8 6 

11 12" 
11 e. 

307 327 

N. B.-The Central Interview Board-also interviewed candidatea in FebruarY 1940. 
It is rogretted that information in reglU'd to the numbers actually recommended by Diatrio_ 
for that interview is not available. The quota aUotted to each Dietrict was lIS. 0 
thOle interviewed by the board, the following were &elected :-

Peshawar 2 
Kobat 3 
Waziristan 
Rawalpindi l' 
Lahore 5-
Meerut 3 
Lucknow. 6 
Presidency and Assam S· 
Western (Independent) 2" 
Bombay. S. 
Deccan 2 
Madras S 
Delhi Area S 
Bind Area 1 
Jubbulpore (Independent) Area s" 
Ov ....... .., .. Burma. Malaya 

40 

:a 
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' ~~...  l o ~. ~  '~ ' of Candida •. from each· Province aelected 1t7 
Priaaipal l l~, .... n ll ~  l~  aDd rejected hi·t1Ie CeIltt;M INrN. BoRel. 

A.i.m 
~. 
Bihar • 

ProvmCM. 

::~ o : 
lIaslru •  •  .  • 
North-WMt JI'roD.tier Province 
on.a . 
Paajab 
Bind. •  • 
UDited Provin_ . 
Baima. •  •  • 
Other ..... including Btat_ • 

:Rejected bY' 
Belected by Cent-ral 
P.lI. A. O. election 

7 
107 
38 
48 
18 
lSI 
12 
8 
120 
5 
42 
4 
57 

591 

Boards. 

, il. 

~  (d).-8tatemeDt ahowing ~ number of (i) Anglo-Indiana, (ii) DomjcUatl. 
BaropeaU and (iii) Mualima who were 881ected and rejected for emergency coauNi-
.... ia the Indian Air Force. 

(i) Anglo-Indiana 

(ii) DomicUed Europeana 

(iii) lIudma 

~l . Rejected. 

1 

Nil 

sa 

4 

Nil 

40 

Pm ' .~ n  ahowing the n1llDben of (i) halo-Indiana, (ii) Domioi1ecl 
EUrope&na and (iii) Mualima 88lected for emergency commilllioha iu the Army by the 
Central Interview Board. in July and October, 1940, with their academic qualifica-
t.ioaa. . 

(i) Anglo.lnditJu-

(1) N on·Matriculatee • S 

(2) Matriou)at:ell 2 

(3) Intermediate in Arta and Science , 

(') Benior Cambridge , 

(5) B.A., B.Sc. and B.A.,LL.B. 18 

(8) M.A. and M. Bo. . , 

Total '1 

('u) Domiciled BurOfHlJ""-

(I) Intermediate in Bcience. 1 

(2.) Benior Cambridge 1 

13) B.A. • J 

Tot.". , 



:".' . 

,. 

l'ITAIUUIS) ,VU'l'IOJl'S AND AN8WBBS 

'('fil) Muela-
(1) Non·Matricu1a1.eB. 
~  Matricul"tee 
(3) Intermediate in Arta and Science 
(.) Senior Cambridge 
(6) M.A •. 
(8) B.A .. B.Se., and B.A .. LL.B •• 

• 
12 

9 

• 7 
10 

t8 

Part (e)-(ii). Statement. .howing t.bf' nllJDber of (i) Anglo-IndiaIUI, (ii) ~~  
Europeana and (iiil Mualim. aelecte:l for emergency commillion. in the, IndlAD Air 
FOl't'e who were non.ma&riou1a.t.ea,' Matricalatu, Intermediat.- ia Ant' or BacheloR 

olArt&. 

(i) An Io.l~ 

Intermediate in Arta • 
(0) DtmMciled Buropea..--

Nil. 
(iii) Mu.liru-

Non·Matriculate 
llatriculatee 
Intermediate in Ana • 

• 

MOVB OJ' 'l'iDI ABIa lIaADQVABDBS '1'0 Sna.A. .un> UOIt. 

1 

1 
11 
II 

288. -Mr. Muhammad. .uhar All: (a) With reference to the reply to 
starred question No. 187 on the 26th February, 1940, will the Defence 
Secretary please state the preeertt, total strength of each of the Branches 
()f the Army Headquarters? 

(b) How many persons have not rnoved down from Simla from each Il1 
the Branches? 

(c) Is it proposed to curtail, or stop altogether, the move of the Army 
Headquarters to Simla and back? If so, when? If not, why not? 

JIr. O. K. G. OgUvle: (a) and (b). A statement is laid on the table. 
(c) No, Sir, for the reasons given in reply to starred question No. 1676, 

8sked by Mr. B, Batyamurti on the lat December, 1988 and the supple. 
mentary questions arising therefrom. 

8tatefMftt. 

(al The present. total strength of Branche. of Army Headquartel'l, etc., ill as 
'followa: 

Oeneral Stafi' Bl'Rnoh 
Adjutant General'. Branoh (inoluding Medical Directorate) 
'Quart.ennaater Genem!'. Branch 
Muter General of OrdnaneeBralloh (incllidm, D. D. O. iii. P.) 
Eqineer.in.Chier. Branoh 
"Military 8ecretry'. Branch 
lIeadquart.eI'll, Air Foroea in India 

Office",. 

123 
70 
411 
7O 
81 
11 
4. 

Clerka. 

303 
314 
149 
4'" 
161 

77 
1M 
.2 
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(b) TIle Damber of JMII'IOU from each Brach of Arm., B_qa&rt.era ,,110 ha,.. DOl 
aoved doWll fram 8imIa i. u folio .. : 

Adjutant General'. BrlNlGb 
~ GeraeraI'. BraDoh 

II .... OeDeral of OrduDoe BftDcb 
BJapDeer.iD·Cbief'. BraDob 
lIilitary Secretary'. BraDch 
Belldqautera, Air Po...,. ill India '. 

0fIIeers, OIerb. 
10 19 
'j 10 
j 

s 

9 
1 

Iii 
1 

BlJIIAt .• .,.. .. .urD D .. ocUm. Dr N... D :~ 
1M. -Mr. K.b&mmld .&abar AU: (a) Will the Honourable the Home-

Member please state whether Government are aware thlit there has beeD 
an inciease in crimes in Delhi' during the 101ft two years? If so, what are-
the '.~  

(6) Will Government please state the number of burglaries and theft&. 
whioh occurred from 1st January, 1989 to 1st October, 1940, and the total 
value of property stolen? 

{cJ Was any of this property recovered by police? If so, ot what 
value? . 

(d) Is it a fact that in June' 1988;-'8 ~  gang of criminals called 
Bauriyas, W811 arrested "in Delhi? ·If ik), wbat \Vas the number of men iD 
the gang? . '. 
. (e) Ie it a fact that some members of this gang were responsible for 

several thefts in 1937? 
(f) Under what guise was this gang operating in Delhi? Were the-

statements of all the men of the gang fully verified in that connection? 
(g) How many cases of theft were traced to this gang., 
(h) Was any property recovered from these men? If so, of what 

valuation? 
(i) Was any consolidated list of untraced cases of theft for the period' 

the gang operated in Delhi preparf'd? 

. nellolllOuabl. SIr JIetIDaId JluweU: I will with your permission, Sir,. 
answer questions Nos. 234, 285, 286 and 287 together. The information 
bas been called for from the Chief Commissioner, Delhi, and will be laid 
on t.ht! table of the House in due course. . 

J[r. M. S. All.,.: What is the distance between the Government of 
Indio. Secretariat and the Chief Commissioner's office in Delhi? 

. fte BOIlO1IIab1e IIr ..,aa1d lluweU: About five miles. 
lit. M. S. h.,.: Does it take more than ten days to get the information. 

from that office? . 

'!'be 1IoDo1IIab1e Sir Belb*d KawIJl: I did not have ten daYI' notioe. 
111'. CJoYbr4 V. DeI1uDaJdl: W 81 ~  not sufficient time between tb,e-. 

time when the question was given notice of and now for tile particulars •. 
he obtained., 



· 'fte 'BIaoarab1I 8tr Bepaakl JlUwin: The question asked for very 
&taUed information.and it ball not yet been obtained. 

AJmBST 01' A GOG 'OJ'TmBvBs 01' BAUB.IYA Ca.nl:mAL Ta1u; 
, .. -llf .• ulmmad &Dar All: (a) With reference to the arrest of 

8 gang of thieves belonging to the crimin.l tribe called Bauriyas, in Jun.8 
19;88, will the Honourable the Home. Member please state whether every 
member of the gang was interrogated in respect of each untraced ease of 
~  ... . " 

(b) Was the staff and the time at the disposal of the inllestigating 
<>fficnrs sufficient enough for individual interrogation? ,. 

(c) Did the Officer-in-charge of investigation put up a report that the 
-staff and the time both WeTe insufficient for 0. thorough. investigation? If 
80, what action was taken on that report? 

(d) Is it a fact that the gang was interrogated speciany" in respeet of 
New Delhi cases only? If so, why? 

INJ'OBIIATION GIVEN TO TJIB KABoL BAGH POLICE STATION. DButt. ABOUT'l'JIII 
PBBSENCE OJ' A GAlm OJ' CImoNALS OALLBD BAUBIYAS. 

tW. -Mr. Muhammad ~ .All: Will t.he· Honourable ~ Home 
Member please state whether it is a fact that in the middle of May, 1989. 

$ police agent gave information to the Karol Bagh Police Stution about 
the pres('nc:e in the vicinity of a part of a. ~ n  of criminals called Bauriyas 
with stolen property in their possession? 

STEPS TO REDUCE TBB NUJIIBB OJ' TBBrrs AND OTIIBB CBums IN DBLIII. 
t281. -Mr. Jlubmmad AIhar Ali: Will the HonouraWe the Home 

'Member pleaRe state whether the GoverlIDlent of India or the Local Gov· 
ernmeDt have taken or are taking nny action to reduce thefts and other 
~  in Delhi? If BO, what? U none, why not? 

SDlKING OJ' 'l"IIB ~. I  "I<lDIBNDINB. tt 

238. ·Kr. LalchaDd Ravalr&1: (Rl Will the Honourable the Home 
Meltlber be rleased to state "il the steamer "Kemendine" was sunk? If so, 
where and how? 

(b) Is it 6 fact that the Government of India issued a notification by 
about 30th August, ~, giving the names of some of the Sindhis who 
were on board the vessel, having got on from Gibraltar? 

(c) Have Government since then got further information about thia 
steamer and the casualties, and will the Honourable Member be pleased 
to place a s1atement on the table giving the names of all Indians, 
including Sindhis, who were on board and who were saved. also giviD8 
their present whereabouts? 

"the Honourable Sir· BellDlld Maxwen: (a) The S. S. "Kemmendine" 
is presumed to ho.ve been n~. She is o~  to have left. Gibraltar for 
the East via the Cape early In June last. 8lnce when DotluDg has been 
heard of her. 

tFc!r :anI ... U, tbia ~ , 1M __ to qaelt.ion No. 134. 
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(b) No notification was issueo--oYc,the Government oLlndjaj but c the 
names of the Indian passengers, who were all n ~ . were, furnished tOt 
the Government of Sind on August 26th, 1940, in order that the next of kin 
might be informed. The names were also published in the Press. 

(c) Government have no further iJ;lfonnation. A stateme!lt ~ n  the 
names of the Indian passengers who embMked 011 the vesBel IS lmd on tQE!' 
table. 

8tahtMllt IAMrag tA. ft(ltllea 01 tA. Illtliaa """"gert .,10 .",6arlttl oa tA. 8. AS 
"Kem.,,.dillt." 1CAicA Ie It Gibraltar 0,. tAt RtA Iv,", NJ,¥I. 

K. Bttlehand, wife, three dal1ghtel'l and two IIODL . 

L. BuuI'lUl. 
8. J. ChoolaDi. 
K. G. Chandituwli. 
H. Khemchand and wife. 
Panua Advani. 
8. Doulat.ram. 
P. :1:. N aDwani. 
X. B.. N awa1rai. 
S. Valiram. 
T. Rewacband. 
Mr.. 8. Tarachand, daughter, IOn and infant. 
Tarachand Y.roomal. 
K. Banati. 
V. Valiram. 
D. Daloomal. 

Mr. Lalcbaad .avalral: May I know from tile Honourable Member if 
there were any survivors, and at what place was the steamer sunk? 

'the Honourable Sir Beginald Kuwell: I haw said 'hu' D n~ furtbu 
was heard of this steamer. 

MOTION FOU. ADJOURNMENT. 

CLOSING 01' THE CHANDPUB-SIAU-BuNOR SECTION 01' THE GAJRAULA 
MUAZZAMPUR NARAIN BRANCH OF THE EAST INDIAN RAILWAY. 

Mr. Pr8l1d8D\ (The Honourab.e Sir Abdur Rahim): Order, order. With 
regard to the adjournment motion whicll the Honourable Member Sir Syeci 
Raza Ali wanted to move yesterday, I would ask the Honourable Member 
Sir Andrew Clow if he has got any information and if oe oas any objection-
to the motion. 

The BDDourab1e Sir Andrew Olow (}4ember for Railways and Com-
munications): I have no objection to the motion, Sir; but I take it the 
concluding lines will be deleted. I would only can Jour attention to the 
fact that I have received notice of another motion raising precisely similar 
issues On a ditJerent line. The considerations in both cases 81'e similar 



·,' 

and, if it would suit the convenience of the House and of the Honourable 
Members who have tabled the motions, I suggest that both might be taken 
up together. 

Mr. Prutdent (The Honourable Sir Abdur Rahim): It relates to the· 
closing of another line? 

'the Bonourable Sir Andrew Olow: Yes, Sir; that relates to a n~ . 
Railway. The reasons which have led to the action are practically the· 
same in both cases; and if there is no objection under the rules, we caD' 
discuss them jointly. 

Ill. PreIldent (The Honourable Sir Abdur Rahim): I cannot allow 
that, as they are two distinct matters but of course the Hono l~ 
Member, Mr. Essak Sait. if he is satisfied with the result of the first 
motion or the facts disclosed in the debate on the first motion may 
or may not desire to move it. 

JIr. B. A. Sathar B. Buak Salt (West Coast and Nilgiris: Muham-
madan): Sir, if I am allowed to speak on the subject-matter of my motion 
on Sir Raza Ali's adjournment motion and if the Honourable the Railway 
Member deals with my motion also when replying to Sir Raza Ali, I will 
ha\'e no objection. 

111'. Prutdent (The Honourable Sir Abdur Rahim): No, no, I cannot 
allow that. The motion will be taken up at 4 O'clock unless the Member 
in charge and the House agree that it should be taken up earlier if the 
business on the agenda is finished earlier. 

The Bonourable Sir Andrew Clow: I am quite willing if you wish to 
take it up ~  soon as the business is finished. Sir. 

IIr. President (The Honourable Sir Abdur Rahim): Is that the general 
desire of the House? . 

~ : Yes, yes.) 
lIIr. President (The Honourable Sir Abdur Ilahim): Very well. 

THE ffiNDU WOMEN'S RIGHTS TO PROPERTY (AMENDMENT) 
. BILl,. 

1Ir. AkhU Ohandra Datta (Chittagollg and Rajshahi Divisions: Non-
Muhammadan Ruralj: Sir, I do not move my motion No.1 but I should 
like to move No.2. Sir, I move: 

"That the Bill further to amend the Hindu Women's Rights to Propert.y Act, 
1937, be referred to a Select Committee conliating of the HonQlU"able Sir Muh&mmad 
Zafrullah Khan, The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar, Mr. 
M. S. Aney, Lieut.·ColO1lel Sir Henry Gidney, Byed Ghulam Bhik Nairang, Pudit 
Lakahmi Kanta Maitra, Raja Bahadur Kushalpal Singh, Shama·ul-lJlema Kamalud· 
din Ahmed, Bhai Parma Nand, Mr. J. Ramsay Scott, Mr. Umar Aly Shall and the 
Mover, and that the number of members whose presence shall be neceuary to ccmat.l-
tute a meeting of the Committee shall be five." 

This Bill relates to the right of inhez:itance of Hindu daughters. I am 
anxious to state at the very outset that tQis. Bill does not propoee to give 
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"any new rights to the Hindu daughters. They had a right under the 
Hindu law whioh thev enjoyed from time immemorial about inheritance. 
That right has been taken away by the recent Act of 1987. or rather the 
Act of 1937 as amended by the Act of 1988. My Bill really does not ~  
to amend any provision of Hindu law at all, nor does it seek to amend 
the ~ n  Women's Rights to Property (Amendment) Act of 1987 but 
what IS really BOught to be amended is the Act of 1988 amending the 
Aet of 1937. 

Now, Sir, in order to explain my contention that it does not give any 
"new rights at all to the Hindu daughters but to restore them to" their 
former position, 8 position which' they have occupied since time imme-
'morial, I would like to explain what-the law was before and what changes 
nave "been made by these two Acts-one of 1987 and the other of 1938. 
As regards the position of Hindu daughters in t.he order of "succession and 
inheritance, there is no controversy about that. Their place in the order 
"of 8ucoession was this. When a Hindu dies, first of all comes the son, the 
"pnd-son, the great-grand-son, Rnd then next comes the widow, and after 
"the widow comes the daughter. We need not go further below for the 
purpose of this Bill, so that the Hindu daughter occupied the fifth plaee 
"in one sense and the third pluce in the order of succession in another 
-sense. That was the position of the Hindu daughters. The position is so 
uncontroversial that I should not like to t·ake up the time of the House 
,"by reference to !lny text-books or any other la\v. " 

Then let U8 come ToO the Act of 1937. Now. that Act was intended to 
give better rights to Hindu women, and in fact better rights have been 
given. Now, Sir, that was done in a two-fold manner. It improved the 
position of some female heirs and it gave new rights altogether to some 
.other female heirs who had no such rights before. Now, the Act of 1987 
improved the position of the widow and improved the position of the 
-daoghter also but gave absolutely new rights to a class of females who had 
no right of inheritance under Hindu law previoualy,-1 mean the daughters-
in-law. the granddaughters-in-law and the great granddaughters-in-Iaw; 
except under the Bombay school. a daughter-in-law has no place at all 
in the list of succession. As regards the widow and the daughter, their 
position was n l~  improved "by the Act of 1937. So far as the widow 
"is concerned. under the law her position was this. She had no right at 
"all if a son or grandson or great grandson was alive. She could come only 
in their absence. Not only that but she could come in and claim her 
share in the property of her husband only in the event of a parliition 
'between the sons. That was her posit.ion. But by the Aot. of 1937, she 
was given a share equal to that of a son and along with the BOn in the very 
flrst instance. That was how the position W'88 improved. Similarly, the 
;:position of the daughter was also improved. The daughter, as I aaid, 
'OCcupied the fifth place according to the Hindu Law but under the Act of 
"1987 she came along with the BOn and the widoW' and she need not wait till 
the death of sons or the widow under the Aet of 1987. She was to receive 
. ~  sba.re in the whole property under the Dayabhaga school and the 
1Ieparate property under the Mitaklhra "school. Aoeording to the former 
'SChool, the who.e property on the death of a man would devolve upon 
'hill widow along with his lineal descendant.. The word. 'l1neal 4eaoend-
'ants, including male and female, the daughter" came in 81ons' with the 
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80ns and the widow. Thus, she was promoted from the fifth place to the 
first place, 80 that the position and status of the daughter was immensely 
improved by the Act of 1987. Then, came the Act of 1988 alm?st 
immediately after it. This Act was the result of a Government Btll, 
whereas the Act of 1987 was the result of a printe Bill. As regards the 
Aet of 1938, I will quote a ~  from the speech of the Honourable 
the Law Member when he moved that Bill. This is what he said: 
, "The object. of thia Bill, 101 appearl from the Statement of Objects and RealOnl, 
ia not either to widen the Bcope of the, original Bill or to limit it in any way, but 
to correct a mistake made. The language was very unhappy when we 'Deed the wordII 
'along with lineal descendants'. It was pointed ont by many of the law journal. in 
'Calcutta including the Cq.lcutta W ceHy Notea that it is quite capable of the CODBtruc-
tion that we are giving rights to all lineal descendantl,-that il to say, tbe danghter'. 

'daughter, the daughter's lon, the daughter's daughter's Bon, and 10 forth,-that they 
·.re , .. 11 going to get a ahare as a result of the enactment of this measure. That of 
«lurle W81 not the intention, but the language employed h&e been very unhappy. It 
owas pointed out in the Calcutta Weekly Note. and 10110 in tl_ Bombay and Madras 

'IJatIJ JovNUJla, and we are trying to correct that." I 

That was the object, and because the words 'lineal descendants' were 
: used it was apprehended that it ma,V give a share to the daughter's 
descendants. Therefore, in the Act of 1938, the expression 'lineal descen-
cants' was omitted, and in its place the word used was 'son'. The result 
'WS,9 this: The object was to exclude ~ '  son, daughter's daughter 
'snd daughter's dflught.er'ssoo and so on, but in doing 90 the daughter 
herself was excluded. I do not know how it was done, probably by sOIJ?e 
inadvertence. The daughter was excluded and a new class of heirs were 
introduced between the widow Rnd the daughter. The original law was 
'that after the widow came the daughter, but now, as a result of the 
:amendmcnt of 193P, hetween the wielo,,' tmd the daughter a new class of 
heirs were int.roduced, nll l~', the dau/!'hters-in-Iaw. The result was 

·that under the Act of 1938 thc daughter was oust.ed even from her original 
position, which WRS fifth before thp Act of 1937. In other words, the 
daughter was sacrificed in 1938 to the daughter-in-law. She was ousted 
from her original position and on the top of her head a clnss of females 
were introduced who had no right of inheritance (,t flU under the Hindu 
law. That is how the daughter was affected by the Act of 1988. The 
Act of 1937 improved her position Rnd the Act oi 1988 not only took away 
'her improved position but ulso removed her from her original position. I 
do not think I need take the time of the House by quoting authorities on 
~  point RS to what was thp effect of the changes made by these two 
Acts. I shall content myself by reading' a paJ'agraph from Mayne's Hindu 
IJaw. This paragraph was written after those two Acts had been passed. 

"Quite recently the Hindu Women'. Rights to Property Act, 1937 was passed to 
amend the Hindu Law of all the schools 80 101 materially to confer greater right. on 
women than they had. The Act effects revolutionary changes in Hindu law, 

.tnorepanicularly in Lh. Mitakshara law," 

I1evolutionary changes were effected not only ahout the detailed provi-
~ ~n , but ahout the very foundation and the structure of th. system of 
Hindu law. To all these changes the Government were a p'hrty. ,So far 
' •• ~  earlier Act is concerned, although it W/lS 0. private Bill, it had the 
-blelsJDgs of the Government. In fact although there was some opposition 
~n Borne quarteJ'R, it was : ~  with the, support of the Government. A. 
regards thf! Act of ~, that was a G;overnment measure. ' So, Sir, the' 
Goverrlmenf is' responsible' for these revolutionary changes. I shall show 
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In ~  on that my Bill does not propose anything revolut.ioMr:y or radictll. 
The above paragraph in the MRyne's Hindu Law proceeds: 

"It atfecte the law of the coparcenary, partition and alienatioo'. It will a. 
aflEd the topiee of inheritance and adoption. It confera upon the widow of a 
man. whether gonrned by the Mitakahara or the Dayabhaga law, ri\Ehts of inheritance 
to hia property even when he leavea male iaaue. Similar righta are COIIfened llpoD 
the widow. of hi. predeceaaed 1011. In a Mitak.hara undivided family, the widow or 
a deceued coparcener takea hia intereet. In.n cue., the widow. are entitled to 
claim partition, but. they take only the limited intereat of a Hinda woman. Where-
a coparcener leavel a widow, the rule of lurvivonhip no longer tak ••. e«ect ... 

In another place it is said: 
"The Act. replacea the rule of Hindu law lerogniled in all the provinces except ju 

Madraa where it. hal become obaolete. that a widow WAI entit.led to a lhare when her 
lOllS or her atep"1OIIII actually divided the eatata between themAlv... Now in all 
tile provincea including Madraa, the Act yeat.. in hn on her hUlband'. death the 
right to the same .hare AI • IOn along wit.h her IODI or ltep·1OD1 independent of aIll' 
wtitioo which mayor may. not. be entered into by. them. I!, Madraa of. COUrIIB the 
'~  eflected by the Act 111 much. greater. What II more, It repeala In all the 
provmcea the older rule according to which a widow lucceedl only on failure of male 
illlue. For instance, even where her husband leave. an only IOn and there can be no 
question of partition, ahe lueceeds along with him for the share of a IOn ....... While 
the object. of t.he Act il to confer new righta of Iuceellion upon the widoW! mentloDed 
in i', it. not only alter. the order of Iueceaion, but invol-vel far.reaehing CODI8queDOll 
in many department.1 of Hindu law, particularly in the la" reTating to • Kitabhua 
copareeury ... 

Later on it is said: 
"By far the most important. alteration in the fundamental principle .. of Hindu laW' 

is that introduced by lub'lectiod (I) to l18ct.ion 3. In a Mitakah.- 'UJ1divided family, 
the widow of a deceaaed coparcener will have in the joint. family property "t.he 1&111. 
interest. as he himAlf bad". Thia devolut.ion of hi' interelt on her abrogatee t.he rule 
of lIurvivonhip and makea the undivided intereat of a eop8rcener ,_ to hia widOW', 
eveo when he leaves male ilsue." 

I must confess I am not concerned in this Bill with the change. mada 
about the status and the position of widows. My point is only to show 
the revolutionary character of the changes which Government have made 
in the Hindu law. That being the position, 1 shall now come to my BilI. 
WhRtever improvement-s ma:v have been made in the position of widows 
and daughters.in.law, my Bill does not touch it. It should not be under-
stood from my remarks that I am at all sorry for the improvement made 
in the position of the widow. I am glad that such improvements have 
been made. My complaint is only this, that while the statuS' of the 
widow has. been improved, the status of the . ~ n.l  has been 
improved, but the daughter has been sacrificed. Therefore, my Bill pro-
vides: 

"Provided further that. in the ab,enc/! of a widow or a BOD or a eon'l eon or a 
IOn'l son'l IOn of the inteltate, the property of the deceased Iha11 devolve on his 
daujthters. lIubject to the limitationl and in tJ:e order provided by the HindU L .. " 
in this behalf: • 

o ~  l~ that in the lut mentioned cale if there ia a widow of a predeeeaaed 
IOn e?,utmg ~  one or. more maiden danghtera, she shall inherit al .. maiden daughtar 
and If there 11 no malden daughter but. one or more married daught.era flaviDg a 
IOn or IOna ~ predec:-led IOn'a widow Ihall inherit. alone of IUch daqhten aDd if 

tlHI daultbter ~I . leaVing, a ~n or IOnl, the IOn or IOnl shall inherit, their mother'a 
ahare along wlt.h the IOn I Widow or IOn'l son'. widow or lOll' • .an', IORI." 



THE "iON-DU WOKEN'S .~  TO PROPlUlTY (AMENDMENT) .ILL. 08T. 

That is nIl what I want to do in this Bill. Now, Sir, it will be 
perfectly clear that in claiming for the daughter a share in the 

12 Noo". absence" of the widow or the son or the son's son or the son's 
80n's son, I do not claim anything new for her, I want only ~ ~ o  
to her the position which she occupied ever since from ~  l~n  of 
the Hindu law. 'l'hllt being so, I claim that I am not mtroducmg an,\'-· 
thing new. The Bill was circulated for opinion. Opinions. ~  been 
rec·eived. After going very carefully into the whole body of opmlon, 1 fep.l 
that I nm ent·itled to Bay this. I do not think any Bill was ever RO 
fortunate or so lucky ns to have such a large measure of support from aU' 
possible quarters. So far as the principle of the Bill is concerned, so far' 
as its meritR fire concerned. I mean the daughter's right to inherit are 
concerned, on that point the Bill has been approved by the Provincial Gov-
ernments, by the Hindus who lire mainly concerned, by the Hindu Maha-
sabha. by lawyers specially Government pleaders-I find that a very large 
number of Government pleaders have given most enthusiastic BUppO:t to-
the provisions of the Bill. We have got some opinions of some Adv;)cates. 
We have also got the opinions of some High Court Judges. A. regards the--
High Court Judges the position is this. Some High Court Judges do not give-
any opinion on the ground that it is not their practice to give any opinion 
on social l ~ l on. Rut those of the High Court, Judges who have given 
opinion-most of them.-have favoured the provisions of the Bill. As 
~  Districts Judlles most of them have supported the provisions of 

the Bill. Most of the Bar Associations have also approved. I think. Sir. 
I can correctly say this. as regards the principle of the Bill or as re!lards· 
the merits of the claims of the daughter, there is no oppoaition at all. 
But there is some ndverse critici!!m. That adverse criticism is not on this 
particular Bill. Some people think.-and I admit their opinion is entitlecJ 
to great weight.-that such piecemeal legislation as ~  Hindu law 
is not quite desirable. Thev think that there Bre other matters which 
also require reform and legislation and th'ey recommend Q' comprehensive, 
IeS!'islation deolin&!' with all these matters instead of this lellislation on one 
isolated Doint. On that Doint, Sir. mv humble replv is this. I do not 
want to make Rny piecemeal legislation. What after all is the object of my 
Bill? Some Dieremel\l le!!lsJation has been made· throuuh the instru-
mentalitv nnd throu!lh the helD of Government 8ml I onlv wcmt to undo 
the pffect of that piE-cerneal l ~ IR on. Alone- with others I re!!'ret thill 
lJiecemeal Icg-ildntion of ]938. I not only reS!1'et it· but I resent it: lind 
from the volume of opinion it will bA clear how that Act, is resented throu&!'h-
l'Ut t,hp. countrv hy the Hindus. But I do not, wish that our re,",et and 
our resentment shou:d be confined to mere pious wishes. I want to unde>-
the mischief which hBS resulted from that piecemeal legislation of 1988. 
Let that Act of Hl3R hI'! repealed Rnd I shall at onoe withdraw mv Bill. 
I shall ~ no more grievance in that case, It is this piecemeal legisla •. 
tion of 1938 which has done this injustice to the daughter's claim and I 
oIllv want t.o remove the mischief of that l ~ l on. Of course com-
prehensivA lpq'islati?m on Hindu law iR hound to be a QUAstion of timA: 
hilt T ask what would happen to thl'! thOUSAnds and millions of Hindu 
daughters who would be ~  of their right of inheritance _ to their 
fatherR' estate in the meant,ime? Therefore mv suhmission is t.hat havine 
once committed the mistake of piecemeal legislation· and with its help-
taken away the rilJbts of the Hindu daughters, the resllit of that ou!!ht to 
be undone until a comprehensive legislation in enacted. That is only fair-
to the Hindu daughten. . 
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The principle of the Bill being ~  allover the country, ~ ~l  
that there is a very Iltrong case for lta reference to a Select Commlttee. 
According to the written and unwritten rules o! this House when the prin-
eiple of a bill is accepted it should be considered by the Select Com-
mittee. There is only one complaint made and that is that the drafting 
1s not very happy. Let me conoede for argument's sake that the draft 
-is artistic. But thereon you can condemn me and cannot condemn thE' 
Hindu daughters because of m:v bad drafting. And assuming for argu-
Dlent's sake that the drafting is bad, that is no reason wh, you should 
visit the Bin of the author of the draft lIpon the Hindu daughters. I. 
-therefore, submit, Sir, that a very strong case has now been' mnde on 
the basis of the opinions received for reference of the Bill to a Select 
~I n . -This Bill deals with a very large class of people; in fnct, it 
-relates to the-right of inheritance of half the Hindu population. That i!!l 
,. ~  importance of the mattP.r. Sir, J move for referenoe of the Bill to a 
&Iect Committe'!. 

Kr. President (The Honourable Sir Abdur Rahim}: Motion moved: 
"That the BiU further to amend the Hindu Women's Rights to ~ o  Act, 

1937 be refl'l'red to ,\ Select Committee c6nsilitinK of the Honourable Slr ~  
~ll  Khan, The Honourable Diwan Bahador Sir A. Ramu,,:ami ~ l , M!. 

M. S. Aney, Lieut.-CollJool Sir Henry n ,.~ Syed. Gholam Bhlk Nalrang, Pandlt 
4kshmi Kanta Maitra, Raja Bahadur Kushalral Smgh, Shama-ul-Ulema Kamalud· 
·din Abmed, Bhai Parma Nand, Mr._ J. Ramsay Scott, Mr. Umar Aly Bhah and the 
Mover, and that tbe nnmber of member. whole presence iball be nec_ry to con.ti-
-tnte a meeting of. tbe Commit.tee ihali be five." 

Dr. P. •• Bu.erjea (Calcutta Suburbs: Non-Muhammadan Urban): 
Sir, I rise to support this motion and in doing so I shall make a f(\w 
brief observations. Under the Hindu law as it existed from the very 
earliest times until the year 1937 the daughter had a right of inheritance 
next to four other persons, viz., the son, the son's son, the son's grandson 
and the widow. So she occupied the fifth place in the order of inheri-
-tanee In 1987 Dr. Deshmukh got a Bill passed the object of which 
was to Bmend the Hindu law "to give better rights to women in respect 
·of property", and that Act gave greater rights to the daughters. In fact 
the daughters were now promoted to the very first place. Dr. Deshmukh's 
·object was to give tbe widow a share of the property and at the same 
time to improve the position of the daughter. But it was held by compe-
tent authorities that the wording of this Act was defective and there-
fore, in the following year the then Law Member, Sir n~ Sircar 
'brought -forward aDother Bill the object of which was to amend the Act 
·()f 1987. In this Bill he used the words: 

"When a Hindu governed by t.he Dayabh.g school '. •  • hi. widow shall be 
ent.itled in respect of properhl in respect of which he diel intea£ate to the . same !hare 
.. the 10ft." .•. , 

As under the term "widow" wu included also the lIaD'S widow, the 
son's son 'a widow , and the I{J'8ndson's son's widow, the result was t.hat 
the daughter w,as. postponed till after -aU these persons _ that is, the 
daughter was gwent th,e 9th or, lOth place in the order -of inheritance, 
"The ~n n  of this is that. ~ daUghter's r.iB}lt_ ~ ~ ~n~ i. 
-practically taken away, because It IB not ~  that the daughter 
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would survive not only the son and the grandson, the grandson's 80n Qnm 
the widow, but also the son's widow, the grana son 's widow and the-
grandson's son's widow, For all practical purposes, therefore, the-, 
daughter is deprived of any share to the property of her father. Mr, 
Datta '8 Bill seeks to restore the daughter to the position which she occu-
pied till the year 1937, that is to suy, the 5th place. As regards "he--
estate he does not wish to make any amendment. The, daughter's 
estate'would remain the same as the est,ate under the old Hindu law, that. 
is to say, the daughter would take only Ii life interest, but. the daughter's. 
son would inherit latel' on. This is a very resBE>nable demand that Mr. 
Datta makes and it is entirely in consonance with the spirit 1)£ t..he-
Hindu Jaw ... 

Kr. Lalchand :Bavalral (Sind: Non-Muhammadan Hura}): Is it under' 
the Dayabhaga only? 

Dr. P ••• BeerJea: Both Dayabhaga Bnd MitakssarB. 

JIr 0 .Akhn Ohedra Datta: There is no difference between the twC)o 
schools about the place of t,he daughter. 

Dr. P. No Beerjea: As regards the opinions of Hindus, this Bill Walt.. 
circulated for eliciting opinion thereon and 8 large number of views haso 
been received. I have looked t.hrough these opinions and I have found:. 
that in principle there is very little objection to the Bill: in fact there 
is a very large measure of support to this Bill. There are Rome' objections 
from ccrtain quarters, but these objections are mainly based on the policy 
01 not taking lip piecemeal lcgiRlation', There is some force in that I 
admit; but as against that view it may be urged that it was piecemeal 
legislation which was respcllsible for taking away the right of the' 
daughter, and unless another piecemeal legislation is introduced, this; 
right cannot be restored, 'I'herefore. piecemeal legislation, although not 
just.ified in ordinary circuTTIstances, hHs jmltifir.ntion in the present case. 
r, therefore, hope, that this Bill will, in principle, be acceptable to' 
Government and . that it will be referred to a Select Committee. If 
there are any defects in the wording of the RiII, those defects may be 
removed in the Seled ()ommittcfl, so that we may have before us ulti-
mately a good Bill, the object of which will he to maintnin the law 8S: 
it stood till the year 1937. 

lIIr. •. S. Aney (Berar: Non-Muhammadan): Sir, as has been very 
rightly pointed out hy the Mover of this Bill. it is i'ntended to remove a 
kind of injustice done to the daughter 011 account of the Bill of 1038, 
which amended the Act of 19117, That i!l true. So far as that parti-
cular object is concerned, no Hindu, none who is conversant with the· 
state of Hindu law can take an:v reasonable objection to the Bill at all. 
I onl" want to My that this Bill i.'l n~o l  in itself. If we once 
concede, as we must concede, that the Act of 1938 has done injustice 
to daughters, we have also to contemplate j,he fact that there TTlay be 
cases pending before courts at present and there must he ROme previsions' 
added to this Bill in order to see that, if this is going to be enacted as 
a law of this House, thi" taw wilT have retrospective effect, so that those 
women whose cases are being, decided in accordance with the principle· 

laid down by the amending Act of 1988 will be in a position to get the 
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.advantage of this Bill. Some cases might be pending in appea1 before 
the High Courts and 80Il)e may be pending before the Sessions Judges 
being decidttd under the A.ct of 1938. S'Ome provisioJls have to be intro-

.duoed in this law to give 01' extend th" justice to all those who have 

.been adversely affected on account of the amendment made by the Act 
oaf 1938 .•. 

1Ir • .AldaIl CJbaDdI'a Datta: May I invit.e the attention of my BonoW'-
-sble friend, Mr. Ane", to clause 1 (2) where I have said t.ltat "it will 
bave retrospective eff'ect from the 14th April, 1987", that is,' the date on 
which the Governor GE'neral gave assent to that Act. 

1Ir. II. B. Aa.,: I am afraid I did not. notice that sub-section. That 
vas the main point, and I made these observations on that account. 1 
J)81'8opally think that we shan have to consider the llln ~~ of the Bill 
'tii Select Committee; but, the main point which the Bill is intended to 
Bene is one to ~  this HOU'Je at this stage cannot take any reasonahle 
o ~ on at all. On that point, all those who are competent to p,ronounce 

-opinions and all thost't whose interests are vitally concerned have already 
-expressed opinions ill f"vour of the Bill and the body of opinion recorded 
'goes to show that the Bill has the support of the Hindu community M 
:a whole. I, therefore, support the motion . 

.,14 &IualamBhlk -1InDt (East Punjab: Muhammadan): Sir. I 
';Ieto support the motion moved by my Honourable friend. Mr. Akhil 
'Chandra Datta. I take it that the object of the present Bill is not to 
-affect the position of lhe daughter as an heir as provided in the Act of 
'193'i-Dr. Deshmukh's Act, but to remove cerain misapprhf!llsio11s or 
'rather prevent certain misconstructions arising from the amending Act of 
1988, which was passed on the motion of Sir Nripendra Sircar. It 
'appea1'8 from the facts stated by Mr. Datta that the daughter had had 
'8 very favourRble position as an heir in Hindu law prior to the passing 
'Of the Act of 1937, and that she was ftft,h in the order of heirs. The Act 
'of 1937 hRd the effect of improving her posit-ion and making her rank 
as an heir equal to a son and 8 widow. Now. it appears that whito 
'attempting to prevent certain l1Iisconstructions of the Act of 1987 which 
-would have given rise to a state of things never contemplated by tha.t 
Act, another mistake was committed and a number of heirs who would 
'otherwise have no status under Hindu law were Bdmit.ted to the stat.us 
'Of heirs to the prejudice of the daughter. Taking that to be the position, 
'Sir, and takinll also i11to considtlration the fact that the Bill when 
'C ~ :'  for eliciting opinions hall heen favourably ret:leived by the 
'ma]onty of those who were interested in this measure, T mean respon&ible 
'members of the Hindu community, T think it is mv duty to ROcoru the 
.. o~  of my Party to this motion. All "Ion!!, this has been the Ii lie 
o! action we have taken with regard to legislation affecting the social 
'rights of ~  n ~ communit,·. We have alwaYR taken this to be the 
'test that If the e!ltlre C ~ of Honourable Hindu Members in this House 
o~ a preponderatmg mR]Onty of them are in favour of 8 Bill of that 
lund we hn:ve always felt bound to Rccord our support, and except under 
very rare Clrcumstllnces thE' Muslim Memhers have n l~  objected to any 
' I ~  measure, hut have always consistently given their I!IUpport. So on 
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~  prmciple, Sir, I submit that this Bill should be referred to a Sel",ct 
~o , and as has been rightly pointed out .by my mend, Mr. ~n , 
.aq,y defects in drafting, can be easily ~ o  m .the l ~ Co ~ ~ 
,In a matter in which Illl entire co(JllllUmty feel umted and give UDstinted 
.IIQPport to a n ~ like this, I t,rust thE!, o ~ n n  ~' ll at least not 
.oppose the mot,ion for reference to Select Commlttee. Wlth these w.)rds, 
;Sir, J support the motion. 

'.neJloAo1u'&ble Slr ..... nald Jluwell (Home Member): Sir, this 
.Bill raises a quest,ion of very great inttlreRt and importance to those in 
this country who are governed by Hindu law. I do not pretend myself 
'to be able to fonn a personal opinion on the merits of II measure affecting 
the Hindu family system, but I propose to address myself maiilly to the 
.question of what would be a safe and cautious oourse to adopt in the light 
.of the opinions which we have received. 

The House is aware of the main ll l~  whioh' govern the attit.ude 
o()f Government towards measures of social legislation. In the first place, 
before supporting such measures they must be satilified that they have the 
()verwhelming support of the community or communities which they 
affect, and secondly,--and this ig an important point,-they must be 
'Satisfied that the enactment of the measures or the drafting of them is 
lluch that it will not introduce complications which would be likely to 
lead to confusion and un('(;rtainty and unproductive litigation. Consider-
ing the matter from t.his aspect, the Government would possibly have 
be-en justified in opposing further legislation at present in the light of 
the opinions received. Ver.v few of the Provincial Governments are in 
favour of this measure, and even where there is a ('ertain amount of 
sympa.thy for t.he principle underlying the Bill. a strong feeling is 
manifest that piecemeal ltlgislation of this kind is undesira.ble, and that, 
in fact, constant tinkering with thl' l ,,~ can only lead to confusion unless 
undertaken in a systematic manner under the supervision of an expert 
Committee. This is also eVidently the opinion of the High Courts, except 
one, which have /liven any meaSllre of support to the principle of t.he 
Bill; while other High Courts which have expressed an opinion have 
-emphasised the uncertainty and confusion in which the introduction of 
a new principle of inheritance at this st.age would ~ likely to result. 
While I admit that. among the other judicial authorities and public 
bodies consuaed there is a nertain measure of support for the Rill. the 
great mass of opinion expressed against it. must. be regarded at least liS 
a warning that t.he time hall not, yet come when a measure t)f this kind 
ea.n be regarded RS altogether plain ",ailing. }'rom t.he opinions reoeived, 
therefore, 8.S I said, the Government might have felt justifil'd in opposing 
further legislation at prer-;ent. But since those opinions were received, 
J have met in March last. a deputation of Members of various Groups in 
this House who explained the objects of the Bill further to me. and as 
a result. of that meeting. J caused the Bill to be further examined. From 
this fresh examination it does appear that there is some reason to 
suppose that the Act of 1937, as amended by the Act of 191:)8, ha.s had 
effects on the position of daughters which were not intended by the 
Legislature. At any rate. it is apparent that the principal Act as now 
amended leaves room lor mUl'h uncertainty. 

I un,del'8tand, broadly speaking. that t.he object of Mr. Datta's Bill 
is to restore the position of the daughter to that which she W81l intended 
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to occupy'befoi-& the Act of 1987 was amended. That is ~ general 
result of the further p.xainination to which I referred. and Government. 
recognise that, in so far as that is the '08se, the object of this Bill 
is a laudable one, and it is Ilgreed thM the difficulties which have bean 
pointed out are such as callnot be ignored for an indefinite time. . In 
fact the whole law on this subjent hall now reached a stage at ",Illch 
it roaquires some kind of amen.dment, , and. llot,,:ithstauding ~ o,?inioDS 
which have been expressed agamst proceeding Wlth further 'legllilatlon; on 
this subject at the n~ time, I t?ink it .cannot be Rresur;nad ~  If ~ 
measure were devised havmg the obJect which I have descrIbed It woulcl 
in any way be repugnant t{) Hindu opinion. But, at the same time,. 
the previous history of this legislation is a wllrning not to proceed to 
legislate rashly. It is already apparent that certain Ulil)8s were_.over-
looked when thp. amending Act of 19S5 was passed in spite of toe fact. 
that that Act was devised by a Select Committee. The exallliDation 

:',:'Wftieh bas now been made of the Bill before the House shows that 
'it is badly drawn lind tbatit is defective in many respects. ~n fact, 
before there could be uny hope of pRssing legislation to achieve the-
objects which t·he Hon'lurable the MoveI.' has in view, it would be essen-
tial to recast the measure entirely and to enlarge it in many respects. 
That is not a simple task. We bave tried to see whether that could be 
done by Government and what probable form such a measure would 
take. The result is Ruch as to show the difficulty of being certain that 
the measure is properly rlevised. We drafted a trial measure to tllke the-
plnce of this Bill and it runs into six additional clauses and, many addi-
tional sub-clauses Rnd it shows most clearly t,he complioa.ted nature of the 
considerations which would have to be gone into hefore a meusure of 
this kind could be regarded aR properly devised and safe. It might have 
been possible to tackle the matter in the Select Commit.tee and, after-
wards, to re-circulate the measure so devised, but where the object is 
to secure not only the intentions of the present Bill but to clarify and 
amend the whole of the principal Act, one must, I think, feel. that a 
Select Committee is not the best meAns of achieving such an object. As 
I have said, the efforts of the Select Committee on a previous occasion 
have failed to leave us with ft. mensure effecting what was then intended, 
and more particularly when a considerable number of legislators who-
might have been at our disposKI have now chosen to extinguish them-
Relves from the proceedingR of the HOllse, we have less advice in pro-
ceeding with such a mensure than would otherwise have been obtail1abTe-
from the ranks of this House. In fact, the Select Committee procedUl"& 
is not reany intended to devise entirely new measures or to do research 
work where the spade work has not already been done by the person 
promoting the measure. This House, in applying its ordinary proaedure 
to measures of social legislation, is entitled to expect that the persons 
interested in the promotion of the measure will themselves havA taken 
the best advice available, that they "will themselves have consulted expert 
opinion, and that before t,hey bring a measure before the House it will 
~  so nearly watertight ~  a Select Committee will only have to address 
Itself to matters of detail and not to theoonslderation of an entlrel, 
new measure. From that point of view the Honourable the MovElr'. 
plea that the Bins of hill draft should not be visited on the da\Jllhters i. 
DOt entidely justifiable,' becauSe it was to be ezpected that if _ ... 
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, :keen 011 improving the position of daaght.ellS, he wQUld himself have done 
the, work whioh he now ,wishes to leave entirely to Government and to 
,a Select Committee. 

Mr • .AJdIll CJhuulra Datta: I only conceded for argument's sake that 
the d'raft was not free from defect . 

. , The HODOarable 8k BeglDald, .aweD: The Honourable Member did 
~o  then appreciate' the defects of his own Bill, arid,' therefOre, that is 
the more reason for supposing that even in a Select Committee he would 
DOt be able, to help us to evolw ln ~ which :would feal.ly ~ fit 

·,for legislation. 

·Mr ... S. Ane,: That is rathflr a far-fetched inference. 

, ' I I,~ Sir BqlnlJd XUnll: We will not argue'that matter, 
, Sir, but the position is this. As I have explained, Government recog-

nise that there is a clear .need for the clarification of the 'existing legisla-
tion and they are entirely in sympathy with the object of the Honourable 
Member. The only question whioh we have to OOlisider' is 'what is to be 
done next, what is the best way of going about it? Is the Select ,Com-
mittee really booing to put this law on a satisfactory fOoting, or are there 
other ways of doing it bettler? And since the Honourable the Mover has 
not himself done the spade work which I contemplate BS necessary in 
regard to such a piece of legislation, I propose that instead of putting 
this meas-ure to a Select Committee now, the Government should get 
together and appoint a small committee of eminent mndu lawyers to 
advise how the existing legislation should be clarified and' the object 
desired by the Honourable Member should be' secured. If, therelore, 
this House decides not to send this measure to a Select Committee at 
once, Government will undertake 'to do their best to set up such a 
committee and to get the measure recast in a form which can suitably be 
commended to ihis House. 

Dr. G. V. Delhmukh (Bombay City: Non-Muhamm&dan Urban) : 
May I ask one question? Will this oommittee, which the Government 
intend to set up take up only the question of property and inheritance. 
or will it also go into residence aud maintenance of women Bnd divorce? 
I should be very thankful if the Honourable Member could include that 
also. 

The Honourable Sir KeglDald Kuwell: The committee of which I am 
speaking at the moment would be one which is to deal entirelv with the 
subject of this particular Rill. I cannot say whether if we InanRge to 
get such a committee its functions may not be extended in the future 
to take up other mE'asures. That would depend on the nature of thA 
committee and what amount of time could be spared by its members. 
but for the moment there is this particular piece of Hindu law which 
requires to be examined and recast and the committee would bet appoint-
ed for that purpose. 

Dr. G. V. DelhmuJrh: Just one more point. Mav I know the time 
about which this oommittee is likely to function? • 

c 
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, 'the' ....... '8Ir -'pul4l1Unrell: 'As loon as .,.sible, ,and in 
,that. '1 Shorrl'cl' exPect the 'tid o "Hon~ l  ~~ '  ,wbo 'are :' n~ ~  
in promoting thiB measure. On the last occaBlon ~:,  ldecla.&d>to 
set up a committee in accordance with a Resolution of this House to deal 
with questioDS of residence ,and ,rnai:atenance,:90: "muck, ~ l  ~  
experienced in obtaining suitable geatMaen ,·to -serve '!In tt ,that ulti-
mately the matter had to be postponed. 

'1Ir .... 8. l;bq!1 ~  iihas 'l1ot"yet n'~ .n. o ~  :it"iI oDTy 
postponed 1-

ft. 1roaoai'IIIh 8Ir 'BeJblaldi....u: ,It is only poatpoaed md"RIOt 
abandoned at all. 1 think we shall have to ask for the hMp' c;f iHGnour-
able Members who are interested in ~ matters in getting, IWI I say, 
persons of ,suitable-.&t.tainriumts w help us and to !!erve iii the ia_resta 
of Hindu law generall'y. 'fherefore, as 1 have said, it is only" ~  the 
~  Of'tMlttmg up"flueh'a eommittee1in1tiegN!d'to .~~~  
~  ~l'l'I '.I  ~ oppose' 'referettce at rtne ' ~  motneint to- a 
{'Seleot' Committee. 

Dr. 1''' •. Baaerjea: Quite 'aatisfactc!lry. 

,Ill. AJddl Qh.pdn. Datta: I am glad that the Governrnent recognist. 
that the object of the Bill is laudable. The Government also recognise 
that there were aerioua defects in the Act of 1938. That waR a Govern-
ment Bm. Therefore, it is admitted that Government a,re responsible for 
the injustice that has been done under the Act of 1988 to the Hindu 
daughter. Suppose a Hindu daughter approaches the Honourable the 
Home Member and says this: "You Government :have taken away my 
rights. 1 ask you to repair the wrong". 

The Honourable Biz BegiDald Jl&zwell: The Bill was passed by this 
House. 

Ill. AJddl Ohancira Datta: That is no doubt true. After all, npart from 
jokes, the Government must admit and recognise that it ~  a Government 
Bill for amending the Act of 1987 which has committed this mh,take and 
which has resulted -in grievous injllitice to the rights of a' 'Very large section 
of the people §n this country and, therefore, it is for the Government to 
make amends. Objectidn ha.s been raised that this is a very complicated 
question. Who is responsible for this complication, please? If the Gov-
ernment, is responsible for bringing about this o l~  pOl>,ition, it is 
for the Government to face thepollition and to remove the complication. 
Merely bec4use a measure is complicated, is that a renson to reject. it? 
Then it is said that the Select Co ~  is not the proper place for im-
proving the position. The principle of the Bill has been admitted and the 
whole point is a very short one, namely, the place of the 'Hindu dau£ihter 
in the order of sllcoe15sion. Where does the complication oome in? There-
fore my' submission is that upon the facts admitted on behalf of the Gov-
ernment it'is only prOper that thia Bill should go to the Select Committee. 
Of course I know the strength of the Government today. ': Even if the two 
parties combine, the result is a foregone conclm6on., In, view of that pORi-
tion, 1 have to'rest .content wit,h' the' srnallmerey 'of n ~  that i?-as 
been proposed. " , , '.' 
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Kr. PHlideat (The . Honourable Sir AbdurRab.i1;n):The queltiolJ,Is: 

'. -fh8t,:Mie '~HI :further '00 Imlend· the :Hindu ,Women'lI Bight.. to PropertY' .A.e., 
1937 be referred to a Select Committee conlliating of the' lHeaou.&ble . Sir' Mldtammad 
Zafr'uUah Khan The Honourable Diwan Bahadur Sir A.Ramaawami Mudaliar, ~ 
M. S. Aney, Lieut. -Colonel Sir Henry Gidney, Byed Ghulam Bhik N airang, Pandit.; 
Lakahmi Kanta Maitra, Raja Bahadur Kushalpal Singh, Shams-Ill-Ulema l ~ 
din Ahmed, Bhai Parma Nand, Mr. J .. Bemaa, Scott,. Kr. ,~:A  S».h ,ed the 
Mover, and that the number of members whose preeence shall be neceeaary to conati-
tute a meeting of the Committee ahall be five." 

The motion was negatived. 

The A l~' then adjourned for Lunch till a Qulllter;Paet 'lWo'Clf the 
Clock. 

The Assembly re-assembled after Lunch at a . Quarter Past Two' (if the 
Clock, Mr. Deputy President (Mr .. Akhil Chandra Datts) .'in the Chair. 

~ . • j 

THE LAND ACQUISITION (AMENDMENT) BILL. 

:IIr. L&1chand NavaIra! (Sind: Non-Muhammadan Rural):' sir, i-move 
for leave to introduce a Bill further to amend the Land Acquisition Act, 
1894. 

Xr. Deputy Prestd.ent (Mr. Akhil Chandra Datta): The question is: 

"That leave be granted to introduce a Bill further to amend the' Land Acquiai-. 
tion Act, 1894." 

The motion was adopted. 

:IIr. Lalchand Navalrai: Sir, I introduce the Bill. 

THE SPECIFIC RELIEF (AMENDMEN'f) BILL. 

:IIr. l~ D  ~ (Sind: Non-Muhammadan Rura)): Sir, I move 
for leave to mtroduce a BIll further to amend the Specific R~l  Act, 1877_ 

IIr. Deputy PreSident (Mr. Akhil Chandra Datta): The question is: 

"That leave be granted to introduce a Btl1 further to amend the Sp' ecificRelief 
Act, 1877." 

The motion was adopted. 

JIr. Lalchand Navalrai: Sir, I introduce the Bill. 

THE HINDU JUDICIAL SEPARATION A},"D DIVORCE BILL .. 

Dr. G. V. Deshmukh (Bombav City: . Non"Muhnmmadan Urbnn): Sir, 
I move for leave to introduce a Bill·to provide for JudiciRl Separation and 
Divorce amongst the Hindus. . 
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Mr.Depu" PI.-t4ent (Mr. Akhil· Chandra Datta): 'l1le' ~ oD. is: 
. "That. 1 ..... be FIIJlt.ed ~ o .  i& Bill to provide for Jpclioial ~ aBel 

DiWI'CI ~ the Hiaclu/'· . 
The motion was o ~ 

Dr ••• V. ~ : 'Bir, I introduce the Bill. 

THE HINDU MARRIED WOM1!lN'SRIOHT 'ro SEPARATE 
RESIDENCE AND MAINTENANCE BILL. 

Dr. G. V. DtIImlOldl (Bombay City: Non-Muhamme.cJan Urban): Sir, 
I move for leave to introduce a Bill to give Hindu married 'women a 'right 
to separate residence and mmntenance under certain circumstances. 

Mr. Depa" ~lIl  (Mr. Akhil Chandra Datta): The question is: 
; 

, "That. leave be granted to introduce a Bill to give Bindu married womell • right. 
,~ aeparate residence and maintenance under certain circumlltanou." 

The motion was adopted. 

Dr. G. V. Deshmukh: Sir, I introduce the Bill. 

MOTION FOR AD R ~ . 

CLosING OJ' TBB CHANDPu.Suu-BuxoB BBC'l'IOlf OJ' DB GAJlU.ULA. 
MUAZZAIllPUB NABAIN BRANOH 011' THE EAST INDIAN RAILWAY. 

Sir Syed Kala All (Cities of the United Provinces: Muhammadan 
Urban): Mr. Deputy President, I move: 

"That the A .. embly do now adjourn to dilC1l88 a .pacifio matter of immediat.e 
public importance. • • • • ." 

JIr. Deputy Pre81dent (Mr. Akhil Chandra Datta): The subject need 
, not be mentioned; that is a matter of form. 

Sir Sy.d :au. Ali: I bt'!ieve, Sir, the form which I propose to take is 
the form that is adopted in parliamentary procedure and that is the reason 
why I move it in that manner; at any rate there is nothing against it in 
the rules ..... 

JIr. Depu" PreIldent (Mr. Akhil Chandra Datta): So far as that is 
concerned, the precise form of the motion laid down by the Standing 
Order is: "That the Assembly do adjourn". The Honourable Member 
need not read out the subject. 

Sir Syed :aua All: I have already moved it. I move again: 
"That the BOUie do adjourn." 
Now, the position is this; In -the Western part of the United Pro-

vinces we have the old Oudh and Rohilkund Rairway main line whlph ran 
at that timf' between Moghal Belai and Saharanpur and is now mimaged 
by the East Indian Railway. This line is in the north. In the south we 
have the branch line which runs between Moradabad and' DeIhl. This 
branch line was opened to traffic in the year 1008. For some years it was 
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feltthu it would be in the interest at the Bail_y Adnfuri8tratioit and it 
would be more profitable if these two lincs were linked up-the one going 
towards the north and the other towards the south. The proposition "'8S 
very carefully considered and some yearil ago these two lines were linked 
up by building a branch line atarting from Gajraula to join at the main 
line at Muazzampur-Narain. This line bas been running for many years_ 
So far as I know, this branch is quite remunerat.ive to the East Indian :nail· 
way. Now, it appears that all of a sudden ·somebody woke up and diB· 
covered that it waB high time that. a part of th1a line should be closed. This 
branch line between Gl\jraula and Bijnor is forty-five miles. What is pro-
posed now is that a section of this line which joins up these two lines, 
"iz .. the one in the north and the other in the south, should be discontinued 
over a distance of twenty-two miles. 'fhe proposul is that 8 section of tMs 
branch line between Gajraula and Bijnor should be closed. I only came 
to kno,.,. of that yesterday when I read my Hindust4a Times in ",hich I 
found a notice to that effect over the signature of the General Manager. 
I tabled a motion and I was not astonished to find that my Honourable 
friend, the Railway MElnber, ~  not know about the closing of this line. 
In fairness to the Railway Member I must point out that so many lines 
have been closed in recent months that one can easily understand if the 
Railway Member did not know whether this line was also going to be closed 
in the near future. 

The Honourable Sir Andrew aiOW' (Member for Railways and Communi-
cations): 1 may explain the point. The point of wMch I was ignorant 
was the fact that a notice had been issued to the public; that was kindly 
brought to my notice by my Honourable friend, Sir Raza Ali. 

Sir Syed Baza AU: I see my Honourable friend's grievance, namely. 
that a notice hOO been issued to the public. 

Now, Sir, the position is this. I would like t.o know why this line 
is to be closed on the 1st of December, 19401 "'-hat are the reasons for 
closing it? I can understand that ~  any railway or uny section or bmnch 
of a railway ceases to be profitable and remunerlltive, it is open to the Gov-
ernment, and sometimes it is the duty of tht", Government, to close that 
section or branch. But that is not the case with thA section proposed to 
be closed. Non-official Members are always handicapped by not having 
that detaHed information which in the cast) or more Il.d\-anced countries is 
available to the public. Now, I do not really know what is t·he income 
that the Government derives from this section of 22 miles that it proposes 
to close. But I have some information, and I would like to put it before 
mv Honourable friend, the Railway Memb&r, MO that if Ms attention has 
not been drawn to this aspect of the question, he might be in a position to 
appreciate the posftion better in the light of these facts. 

Sir, I find that there are five stations on the line proposed to be closed. 
Take one of these stations which is R small Rtation nnd which is only $ 
halt station, Amhem Halt. I understand that the monthly income that 
the Railway derives from this statioII' is somewhere in the neighbburhood 
of Rs. 1,500. Take another station, Sisauna. This station brings a 
monthly income to the Railway of Rs. 1,000. Take another station, Jhalu. 
This s.tation, I am told, ~  responsible for putting into the pockets of the 
Railway Administration something like Rs. 8,000 n month. My Honour-
able friend will find this mentioned as the last station in the cutting I 
banded him over yesterday. 
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fte --.nti1a'1h' MibIir Glow·: 'The namtl' gf the gtation ia :lihari 
Jbalu. 

SIr 8Jed ... .&11: Yes, that is the full name: Now, HaldQur (next 
station) is really a very important station and it is in the centre of the 
area which produces wheat, sug8l'-can$ and barley on 8 very large scale. 

The income that must be going into the, pockew of the Railway Adminis-
tration from this station alone is somewhere in ~ neighbourhood of 
Re. 30.000 a month. Take ~ terminus station Oil. the other side, namely, 
Chandpur-Siau. This statlion is not going to be closed "', ~  the line 
between Gajraula and Chandpur will still remain '(!)pen for traffic. But let 
me BMure my Honourable friend, the Railway Member, tha't the import;. 
ance of Chandpur-Siau station lies in the fact that it 'is an important station 
for sending' goods on one side to Gairtiula Rnd on the other side to' 
Bijnor, Najibabad and Sahara.npur. Now, you propose to take away the 

Une that enables Chan«Jpur to serve Nojibabad. MIlRr.zampur Narnin ond 
Baharanpur. The result is that if you carry out this intention of yours, 
you will be reducing the inoome of Chnndpnr fltatiott by more than 50 per 
~ n , The present income from thiR ra'ilwRv !rl;ation is believed to be some-
thing like Rs. 40,000 a month. But J have· not. the leRst doubt. in my mind 
thatilit this line is closed ond if there is no trr.ffic between ChRndpur and 
Bijnor, the revenue receipts from thiR station will be reduced by more than 
JiO per cent. That is the pORition so far as thr financial aspect is concerned. 

'Now, let us see what can be the other possible caURes ""'hich could have 
induced' the Government to decide upon the closing of this line. Before 
!J deal with this question, may I ask the Railway Member what authority 
lluggested the closing of this line? The plain fact is that the Railway 
Boa.rd is-though it ought not to be-a. very irresponsible body in the sensp 
that it takes decisions and executes them without consulting anyhody. May 
I ask the Ralilway Member who was reFlponsible for the original decision? 
Who gave the inspiration? Who thought of closing this line? WIlR it the 
Divisional Superintendent or was it any higher official, of the East T nnian 
Railway? If so, who was that official? When was the advice given? 
When did the Railway Board consult their. own officials? Was the Provin-
eial Government consulted? Was even the Governor cODsult':ld as the 
head of the Administration? 

JIr. Deputy Prellident (Mr. Akhil Chandm Datta): The Honourable 
Member has only one minute more. 

Sir Syed ltua .Ali: Thank you very much, Sir. 
Now, S§r, I have It few more point.s to mentiOl1 but 1 do not think I 

need mention them. I will content, myself by saying t.hat in the 'United 
Provinces five or six sections of the Railways have been closed without 
.anybody being c0Dsulted. That is causing a great inconvenience. \Vhnt 
are the Railway Board doling? They decide upon something, which, if 
done, would cause a great loss to thelll on the one hand and inconvenience 
to the public on the other. So, Sir, the case is a· very plain case and I 
should SUIIl it up ,by saying that B pa.rt ofthe area through which traffic from 
C ~n  to Bijnor passes is a rich sugar-ca.ne gro""'ing area,. ' 

. JIr. Deputy PrillcleDt (Mr. Akhil Chandra Da.tta): The Hqnourable 
Member's tlimeis up. 
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. ItrBrl4ilMa AU: Bir, 1 do Dot think 1 ~n .  :Dlo ~. It .. it ~ :~ . 
Honourable friend, the Railway Member, to prove his. oase. Sir, I move. 

~D  PreaL4ellt (Mr. Akhil Chandra Datta): Motion moved: 

. • 'That the A .. l~ do now o n~" 

.1111. K.NDmad Mhar AU (Luoknow and FYEabad Divisions:. Muham-
madAn Rural): Sir, we have been listening this Bessi()n to. all arbitrary 
decisions of the Government of I~ . I consider this decision of, the Gov-
~ n n  of India also to be of the same nature. The fact ~ n  that the 
Government of India do not care a bit for the convenience and the proper 
arrangements of the passengers in India. They do not want that Indians 
should have any convenience. The Government come.forward with Bills 
and Resolutions of such a nature that they cause the maximum inconven-
ience to the public. This ought not to be at a time when a great war is 
going on in Europe. This puts the Indians to a mentality which perhaps 
I am sure tht' Government themFelveR df) not realise. As my Honourable 
friend, Sir Syed Rasa Ali, said, this line may not bring as much revenue 
as the Government want, but it brings &t least RH. 40,000 monthly to the 
Government. What is the intention of the Government in closing down 
this line? Do they want to take away the rails snd. all iron scrap for war 
purposes. If that is so, I would not say anything. If th"t 'is not so, then 
where is the sense in not consultling the publie about the Cllosing of this line. 
The Government if they want· to demolish a whole section of railway dis-
regarding the convenience of the pRSSt.>ngers and dislocating the tl'llde, the 
Government ought at least to have given notice to the public. Even in 
~ case of small Bills when they come before thE' Assembly the:v Bre C'ir-

<lulated for public o n~on. The present matter is of sllcb great import-
ance that the Governor of the Province ought to have been consulted. No 
such arbitrary orders ought to have been passed. I think the Govern-
ment ought not to do such things at the present moment. 

As regards the timings of the railways, there also there is room for com-
plaint. The o n~ n  ~  c.onsult the public. 'fhey never t1'y to con-
nect ilman secilions wlth big sections or the branches with main lines We 
are really very much handicapped when we are disregarded in every n;l.Itter 
~ ~  ~o  before t.he Government of India in these days. I do riot think 
It 18 10 any way Wlse on the part of the Government of India to enrich 
their coffers without looking to the convenience of the pnbbc. The matter 
is not a small one. It is a m.atter of 22 miles. The Honourable Member 
-ought to have seen to it that the Railways published a notification Bnnounc-
ing their intention to close the l~n  and should have invited opinions there-
on. In the absence of any such noti.fication, my Honourable friend Sir 
Syed Raza Ali, has been obliged to bring in the adjournment motion ir; the 
House bringing to the notice of the House that sllch and sllch 8 thing is 
happening in the United ~ n . These are matterH which should be 
looked into by the Government. I would ask the Government to reconsi-
der their posit.ion especially in these days. 'rhey should not sjt quietly on 
the Treasury Benches disregarding the convenience and comfort 'of the 
public and also dislocating the business interests of the country. I,'or as 
has been pointed ont this railway line passes through sugarcane area and 
the closing down of this line will also entail loss of revenue to Government 
in the shape.of sugar excise .. I hope o ~n ll give up their callous 
8ttuude and yield to the just demands of the ~ I .. With these remarks, 
1 support the motion for adjournment. 
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:'Ib'll1aD& Z&far 'AU Daa (East Central Pu:bjab:' ltf'halDlbaaali),:,',8ir, 
the Railway Department, as we know, is the only department which is. 
rolling in riches, and it is the only department which subsidises other de-
partments and large sums of money are earmarked through the generoaity 
of the Railway Department for developing other resources of the country. 
Now, we are told that money is required for the successful prosecution 
of the war and that all avenuas of income are to be ezplored. I. it. 
not rank folly on the part of the Govemment. at a time wheD 
we are scraping together as much money as we can 'ior the successful 
prosecution of the war to close down a railway Hne wHich was bringing" 
thousands and thousands of rupees. So, the Defence of India Act which 
is so universal in its application ought to be applied to the Railway 
Member and he must be arrested at once for putting obstacles in the-
way of the successful prosecution of the war by closing down this rail-
way line ~  was bringing in so much revenue. Sir, there was very 
little time at the disposal of my Honourable friend, Sir 8yed Raza Ali, 
wIien he was speaking in support of his motion to refer to sugar planta-
tions. This railway line passes through sugar cane plantation area. It 
is a fertile area.. There is gUT. and there is sugar to be exported from 
this area to other parts of the country. Who will export them now?" 
Only the bullock carts, instead of railways. 

Mr. K. S. An,y: Why not motor lorries? 

Sir Syed Bala .Ali: There is no good road from this place so that. 
motor lorries can pass. 

KaulaDa Zaf&r All Khan: Then the position is- much worse. Only 
the bullock carts can be used and these bullock carts too in times of' 
rain, get stuck up due to mud. ' 

Mr ... S. Aney: What about village uplift? 

Jl&ulaDa Zafar All Khan: The village people only talk and talk and 
do nothing useful. The Railway Department has been subject to much 
criticism by the Opposition all these days so that there is very little-
room left for further criticism. But, unfortunately, we are placed in a 
very 'luizEical position, I have on variouI" occasiolls referred to t,he 
painful fact that our friends of the Congress have committed the blunder' 
of their life by walking out of tbis Assembly leaving the!l\e seats vacant.· 
and reducing the strength of the Opposition to a few Members of the' 
Muslim League and a few Members of the Oongress Nationalist Party. 
Here, we are about 20 or 25 people shouting at the top of our voice but. 
we can do nothing. We may have stentorian lungs hut the all-powerful, 
Treasury Benches only laugh at us. ~ he laughs long who laughs: 
last. It is in your own interest that we want you to take certain 
measures; but .you are blind and deaf and nothing will move you. ThesEt 
are thE' ways of the bureaucrat. In today"s State8man you will find 
that your own kith and kin say that you are sun-dried bureaucrats. 
They say that for the past 150 years you have not been responsible to-
anyone but. to yourselves. The Secretary of State and the Governor 
General,-both are living in 8 fool's paradise. 

The KODOur&b1, Dlwaa Blhadv BIr A.. :: ~ ' l l  (Mem-
ber for Commerce lind Labour): The, Governor General shouJd not be 
mentioned. 
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Tile Boaourable Sir ADeIre. 01011': Sir, I submit this ia not inorder_ 

ID'. Deputy PrtIldeD.t. (Mr. Akhil Chandra Datta): There should be 
no such remark about the Governor General.. 

Kaulana Zaf&r Ali DaD: I was referring to the Governor General 
in Council. I win say, the Government of India. 

Sir 1 was referrinD to the leading article in the Btatuman of today 
in. ~  the leader-writel draws your attention to the fact that you have 
not' done what you should have done to bring victory to England. Elien 
was thrown overboard because he drew your attention to tba unprepared-
ness of England. Hore-Btllisha bad to go . . . . . ' 

ID'. Deputy PnIldent (Mr. Akhil Chandra Datta): The Honourable 
Member had better speak on the present motion. 

llaulua Zafar .All Du: Here you have got the railways in your 
hands ..... . 

The l(Qaourable Sir Andrew OIow: The Honourable Member might. 
address the Chair and not me. 

Kaulana Zafar Ali Khan: The source of wealth is in your hands anel 
you do not utilise that. You have closed the door even where you. 
could keep it open. 

Mr. Deputy Preatdent (Mr. Althil Chandra Datta): The H llo ~ 
Member should address the Chair. 

XawaDa Zalar .All ICban: I was addressing them through you and 
thus making an acute angle. 

Sir, it pains one to find that although those who are in power are 
in a position to utilise the resources of the eountry to their utmost they 
are not doing it and then they are blaming us for it. And the.V" put 
their hands in the poor man's pockets and ask him to pay. They have 
money themselves but they do not use it. Sir, I support t.his motion 
strong) . ., and ask Government to sep that this position is givelJ up anll 
revoked and the line should go on merrily. 

](awvt Muhammad AbdUl Ghani (Tirhut Division: Muhammadan) : 
Sir, it has been asserted on several occasions that the railways here are 
commercial concerns but is this the way in which commercial concerns 
look to their interests? Line after line is opened; experts are there on 
fat salaries, and if anyone speaks to the contrary the experts' opinions 
prevail. After some years these so-called experts are found to be wrong 
and a pretext is offered that the lines are unproductive. On reference 
to the records you will find that during the last quarter of.a Qentury 
several lines have been closed down and the public have to bear the 
burden of all this. The liabilities a.re carried from year to year and 
interest is charged although the lines are closed down. Why should not; 
these experts who claim supremacy for their opinions be taken to task 
when their opinion has been found to be erroneous. The duty of a busi-
ness concern is to look carefully to its 108ses. The other day legislation 
was sought to be made to the eRect that people irrespective of their 
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position should be sent to jail up to a maximum of one year for, ~ l. 
ling without tickets. Why should not these experts, be' sent to jail' l!fter 
committing such criminal errors and why should riot legislation be passed 
to that effect? They are paid fat salaries for their "expert knowledge 

and if their eXpert knowledge is found to be fsulty they should be taken 
to task through legislation and ample punishment should be awarded to 
. ~ . ''\ 

On strategic lines we are incurring losses amounting tb more than a 
.crore. The Financial Review prepared by the Financial Commissioner 
for Railways will ilhow what large sums of money are wasted like water 
on the rRilways. No plans are made and no estimates are prepared and 
the money is spent in advance. I was under the impression that ~  is 

, only in the Military Department that money is spent without any con-
-eideration but I now find that it is the Railway Department where 
money is wasted much. Water has some price, but money has no value 
for them. There is the Railway Board and there are the various Rail-
way Administrations. But what is being done? Every year our l ~ l  
is increased. There are other departments under the Government of 
India, but they are not going on in the way the railway concerns, are 
going. This is the time to sound It note of warning that the Hailway 
BOHro should be alert, and in opening lines they should take the utmost 
<lare that the public money is not wasted like this; and if the experts 
first say that a line is productive and afterward'S it is found to be un-

, productive, the loss should be recovered from the experts. I know there 
are cases in which the Provincial Government has urged for the ~ n n  
of certain lines, but the Railway Board and the Government of India 
say that they are not going to open those lines unless the Provincial 
Governments should give a guarantee and take the responsibilitv: hilt 
when they are pressed that the Provincia! Governments are rJeady to 
undertake the guarantee, provided t,hey are given certain share in the profit 
they are told the Provincial Governments will not get anything. Is this 
the way to proceed with a cpncern which is called a business concern? 
With these words I support the motion. 

Sard&r Sant Singh (West Punjab: Sikh): Sir, I rise to ask a few 
~ on  as. a ~  of information. upon. the policy underlying the 

closmg of railway lmes. The first pnmt whlCh I want, to ask is this: 
why are not such matters placed either before the Standing Finance 
Committee for Railways or before the Railway Ad'visory Council be:fore 
action is taken? I think there are two committees of this House which 
meet to discuss such matters and so far as I am aware it is but right 
that the matter should be placed before one of these committees in ordflr 
'that they may discuRs thr:. ativi<\l\bility or otherwise and ~  the opinion 
of the MembE'rs of this Hruse on the action desired to be taken. 

The second point which I want to ask is this: more than one line 
has ~ closed recently by the Rililwny Department. .including ,the 
branch lme between Jaral1wala and Lya.lpur. I was informed that the 
railway track is, being removed by the military authorities. I could not 
find out what connection there was between closins the line on account 
of 'its probabl'y being uneconomic. and the track .. being n ~  over to 
the' military authorities for removal. I would like the Honourable Mem-
ber to throw some light on this question. I know that that line WRS 
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considered to be uneconomic and I can understand the policy thai un-
C ~o  lines should be closed. But there ate other mat.ters which 

ought to ~ ;taken mto consideration and which were not, when that. 
line was Closed. It WIlS dosed' op the f}th November. Only about a 
week later ~  a big Nankana fair due to take place which used 
to bring thousands of rupees to the railway 011 that section, . but the.v 
did not wRit for a week to 'earn that money and closed it a week earlier 
in spite of protests made to the North Western R R~'.~ ~o . 
80 my point is that if these things Ilre placed before the RdilwBY Advi-
sory Committee or the Hail way Standing Finance Committee, certD:inly 
th.e Members; who are in touch with such linE'S (,81'1 l'~oo  Rd-vice"'as 
to when they should be removed or whether t.hey shoulrl be removed at 
all or not. I am not in a: position to say Imything ahout. the economic 
conditions of this· railway which IS the suhjeet ~  of the adjourn-
ment motion at present. My friend, Bir Byeo Raza Ali. has told us that 
economically it was not Q bad propoRit.ion. If thflt iF! so, it becomes 
still a dilemma why the' line has been removed. Tf the rajlway iR doing 
it in the -interests of the successful presecution of the war. ~' should 
take this House into confidence, so that we may judge whether the rail-
way concern is run 8S a' commercial concern or whether it is as a matter 
of fact indirectly subsidising the war effort. These are the points which 
I would like the Honourable Memher to throw light upon. 

: . 

Mr. •. S. bey (Berar: Non-MuhammRdRn): Sir, it was with R. 
good deal of relief that some of us at least could hear a very important 
observa·tion made by ODe of thp. responsiblp. Members of the Government 
Benches that Government have long. ears. Most of us were und-er the 
impression that they were deaf. hut wu a1-e assured: "No, they are not 
deaf, tbey have long ears." T do not know whether they, with long 
ears. deserve to be here or somewhere else ... 

Sir J[Uammad: Yamin XIIan (Agra Division: Muhnmmadan Rurlll)' 
It was Mr. James who said it. 

Ilr. •. S . .Alley: 1 do not want to sn." who said it: it is enough for 
our purpose thl.lt they hllve cars find they are long ellrs. But 
the question is this: 'whethel; the gift of long ears will pnnhle 

us to get our work intelligently done by them or not. That creates 
further trouble .. However, the proposition before the House which my 
Honourable ftieild, Sir 8,ved RRII'.H. A Ii. hRs raist>d hy means ('If his adjourn-
ment motion is very important. It raises a question of policy, and I 
believe the Members on the Govf'rnment Benches should hRve hv this 
titne indicated to this Honse at least some of tb'p grollncls which led 
them to take a drastic d-ecision of this nature Formerly, nt l ~  some 
years ago, whenever an important discussion WIlS taking place in this 
House, the generul poliey on behalf of the Government WI\S this: one 
of; the secretaries belonging to the dep'artment used to intervene in the 
debate at an early stage and give us an indication us to the vie\,' which 

~ Government took of the particular motion before the House. Of 
~ , the lUilt sUitemeJjlt wl\e made ~  Member in charge by wa;v 

of'repl.V' but they ~.no~ keep41g the House in the dark all along 
w.lUIe the deb.ate wf\sgoing along. Members after MemberRBre stand-
in,g,. and;. making. tlie .. same i)omplain.t .. 'rhe1 Ray it WI\S 0.. remunerative . 
~, n  there. IS; no reason.'. why It \S bemg scrapped. One ~  . ~. , . 

3p.1II. 
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repeats what another Member said in regard to some other, line; others 
come back to the same line and the thing goes On like, that and the 
debate becomes absolutely desultory because the Members" are not able 
to gauge the particular point of view of the Government on which the 
action taken by the Government can be justified or not . . . . . 

Kr. _. 'K. loahl (Nominated Non-Official): There iii ,no debate. 

Kr. K. ~. £Dey: It .is ~ ~ ad; all; it is an _ porte cry going 
on on one SIde. My object m getting up this time was just to inform 
the House ' and also the Government Members that some time back 
there used t.() exist this practice--thls salutary practice, from which a depar-
ture seems to have been made of late. 

1I':N'ow, I come to the merits of the particular proposition before the 
SOUse. Miy Honourable friend, Sir Syed Raza Ali, has ~ n that 
there are tliree or four stations on this distance of 22 miles of line which 
it is the intention of the Government to close from the lilt December' 
and. he has given us the figures of rnonbh1y income derived from ~ 
earned on at these four stations. Judged from the point of view of 
~ figures, I. l ~  there is very little ground to suppose that. bhia 

sectIOn of 22 mIles IS altogether unremunera.tive and that, therefore, it 
deserves to be scrapped. 

Then the second thing in that connection is this. The Government in 
considering the question of maintenance or of closing down a particular 
line must bear in mind two things. We have for,. certain number of years 
been used to a certain kind of convenience, and unless there is an effect-
ive substitute to take the place of that convenience, you should think 
twice before removing the existing convenience. I am told in reply to 
·an interruption by Sir Raza Ali that there is no proper road by whieh 
traffic could be easily carried by motor lorries if this railway line is re.-
moved. It means they will ha.ve to fall back upon the old old bullock 
eart traffic, which in view 0.£ the growing cultivation of cane and the 
growing importance of the sugar industry in that tract, will not be able 
to cope with, and, therefore, the people who will be carrying cane will 
not only be put to considerable inconvenience, hut even to a loss, because 
they will not be able to take their things to the market iD proper time. 
It is not merely froJIl their own point of view that the Railway has to 
look at the question, but' also from the point of view of those who have 
hitherto been served by them. Now, if it is not a remuneratvie line. 
and if you are going to take it away without providing a suitable and 
effective substitute for it, then people will be put to considerable incon-
venience and economic loss also. These are matters of serious import-
ance. I think a decision of such importance should not be taken hy the 
Railway Board without taking into confidence the members of the Cen-
tral Advisory Council which they have appointed from among the Mem-
bers of the two Houses of the Central Legialature. Wha.t do they exist; 
for? If matters affecting the happiness and convenience of people Bl'e 
nqt to be placed before them for consideration, then what is the' use of I 

the Central Advisory Council or any other Councll that rna)' be set up 'I 
Probably this subject might not be a proper one for the consideration of 
the Standing Finance Committee before which only questions of ftnanae 
go, but this is a question of policy. It is true at one time it was sakl 
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that the policy laid down was that branch linea ~. narrow puge lines of 
an unremunerative nature should be closed down ·if neceaury. But here 
we are dealing with a different case altogether, and even that policy will 
ilot help the Government to justify their action' in the preBent case. If 
they have taken this step in the interest of n .~, then they o ~  to 
bave stated that faot very clearly and infon'ned tliis House that engen-
~ o  military defence required them to take a ~ l  step. I s.m 

'referringto this faot, because my friend, 8ardar Sant Smgh, also referred 
to the closing down of a small line on this ground, I do not know wh?i 
the reasons were which prompted the Goven;unent to take ~ I step l,n 
that case, but I think my friend, Sir Raza All, has done a &erVlC8 to' thIS 
House and to the public outside by bringing to the ~o o  ~  ~ House 
and of the Government the importance of the questIon WhIch anses on 
account of the notification published in the newspapers to the effect that 
1\ seet,ion of 22 miles of that line will be closed from the 1st December next .. 

The Bonour&ble Sir Andrew Olow: Sir, so far from having a grievance, 
I am grateful to my Honourable friend, Sir Raza Ali, for giving me an 
opportunity of explaining the position, for, as a number of Honourable 
Members are uware, this is not the only case which has troubled the 
public. Sardar Sant Singh referred to another. Another was the sub-
ject of a further notice of adjournment, and there are several others in 
different parts of the country. I will, however, in view of the ruling the 
President gave this morning, confine my attention at preBent to this 
particular line. 

r would only say that as regards the branch lines generally. I was told 
not very long ago in connection with another matter that Railways were 
getting obsolete, and there is a certain element of truth in it· Maulvi 
Muhammad Abdul Ghani referred to the fact that Railways were first built 
but lllter on when it was found that they were unremwlerative, they were 
clo!'led down, and, therefore, he suggested that some condign punishment 
should be given to those who framed the estimates ................ , ............ . 

KauIvi Kuha.mmad Abdul Ghani: I did not say the estimates, but 
those who gave the opinion, 

The Honourable Sir Andrew Olow: That is based on estimates of tra-
ffic and cost. But the point is that the whole position has chll'llged in 
recent yeRrs. Those who framed the estimates did not foresee and could 
not have foreseen two factors: first, the great development in the use of 
motors on the rondN, and, secondly, the efforts which we have mllde and 'l.re 
making to expand our road system. It is these in most cases which have 
upset entirely the original. calculations, and T do not doubt that these 
have contributed to render these lines unremunerative, Unfortunat.el,v. 
this is not a line for which we have separate accounts, so it is very diffi-
cult to show by figures that this particular section is unremunerative. 
But the Railway Board had no doubt in their mind even four years R!!,O 

about this; and there is a further development coming which will mllke it 
even a greater liability than it is at present, ......... .. 

Sir Syed Ran All: What. reason had the Railway Board to t+ake tbat 
view? Has my friend got the revenue receipts in respect of the eection 
Wween Gajraullr and Moradabad? 
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~  ...... 7b',. ~. ,CIMr: YouoaDllOt jUae merely.by tbe 
'te'ftnue' reoeipta. ,1\nOt&er .pdint my 'friend ov_looked ...... . 

", ItsirISyed,·.Baza Ali 'att.$lpted to int.-rrupt.) 
'. . 

, •. C· .1' 

. ,fte ,BDDIMI..at..air AIltlllMr· ;mo.: .Iraall, oannot answer ,questions: 
I havept·ODly ·llS minutes. An~  point that ~  Honourable friend 
, onrlOCtked, is tllia. W-edo not lose all that tl'aftio neeeasa.ri1y. It SOlI 
to the statious; every part of this area will be within fairly cloae ranaJ8 
.of ·a,lIttat.t.dl, ·awn if those ,lines 'are ,pulled up. Thus it. does not follow 
"that the ,trafiic. , receipta from tRue stations will .entirely disappear. Now, 
in : seleottllg i 'b.se 'brancheH for clesing I we. took into consideration not 
ll.erel;v the! ttaftic, aollSid8l'atious, though these of oourse '\:p.ust be the firIt 
!thing that :we ooveto look to, but also alternative facilities. The lsil 
facility, even if .this is pulled up in this area,. will be . ~ good. My 
friend, Sir Raza Ali, is fully familiar with this, and he knowR that Bijnor 
will still be connected with the main line on ,the north .. phandpu., the 
'l\ext 'moet, imp6ttaIJt· place, will still be connected with Gajraula on. the 
'1I'Outh:..... . 

.. :~ "'  ,.,ed Baa. All: No, my friend is wrong,. If you ol08e this line, 
there will be no connection between Bijnor in the north and Chandpur. 
Siau ill t.besouth. 

'!'he B.oIlourable Sir Andrew OIow: I said, that Chandpur wou:d be 
connected with Gajraula in the south. What I said \VII'S quite correct. 
In addition there are no less than three parallel level roads leading from 
this line t6·the main line which lies further east. But there is a further 
important development for. a metalled road is being built which will COD-
nect Moradabad with Bijnor through Amroha.When this road was 
proposed the Railway Board considered the case some years ago and reo 
cognised that that would practically destroy any prospect of this liop. 
eyer becoming a remunerative preposition. So the area will be well 
served on the whole. Actually this new road will run.-and a consider· 
'able tmlount ·of it is already l ,~  new road will run very elosely 
it meets the road from Bijnor to Nagina, and the average distance is 
parallel to the present existing railway line. From Amroha in the. ~o  

about six miles from'the railway line. I beliMe it is actually nearest to 
the! milway line, oppesite to' the section whioh is being taken out. 

Now, Sir, one point on which I.feel that the public here have a sense of 
, ' ~ n  which is justified is the very short notice that has been given . 
. And T ,was a little snrprised tllat Honourable Members did not refer to 
that because that is the point on which I have the greatest sympathy 
with them. So far from desiring, as my Honourable friend. Mr. AzhM 
Ali, suggested to give them as much inconvenience as possible, we desire 
to .~  the convenience of the public in every possible way, and I deeply 
regret 'that it o~  have been necessary to give such short notice. Al-
though I believe that actually .this railway would have had to he demo-
lished in a fairly short time for-the. reasons that I have given. we have a 
special reason for urgency and that is that the rails both here and in the 
ot.he.r sections we are demolishing. are wanted for Uo1'fJen1; -W,," n~~ . Tha.t 
I.thmk must bemy .. rep,ly to . . l n~ Zafar "-Ii :who suggeatedtb8.t lougat 
'to 'be placed' under arrest for' hampering r the war ., effort. t 

. . ~, . . , 



JlaulaDa Zafar All lDw1: If the contemplated demoliijQD Gf.eih8l',·lines 
.due ~, ll  fltoct that. the number of locomotivea running on the ~ .  
lines is beiAg reduced and are ........... .. 

. the ,~ l  Sir hdrewOlow: Our loComotives are adequate for 
the .tJ:.mc. We have not taken that into consideration. That is why. 
las I ~  much regret, we have had to give such short notice. I should not 
,~  dpeamt,.of ~~ tp QO ~ n other cin;umstances. . While I have 
.not been able .to take the public into our con1l,dence more fully, I recog-
.1!lisethe ft?rce o.f what my HOJlourable n , ~ Aney, said as regards 
~o . l n  the Osntral Advisory Council. But,'1 think ll . l ~  

~  . fact. that we could :QQt place them. in possession of all the faCts ~ 
are in ourp08sesslon, and that we had not the time to. consult t'Ilem. be-
fore these orders were issued. I would make it clear, however, in response 
to . what my Honourable friend, Sir Syed ltaza Ali, ~, .~  thi$ ;ection 
was taken after consulting the Provincial Government imd they had 110 
objection to offer. I will, however, bear the suggestion in mind of con-
sulting the Central Advisory Co~n l, and jf we ~  it o . l~~ con-
vene. a meeting of. the Council ill this Session, I shall 'do 80 and place' them 
in possession of fuller particulars than it is possible for Iiul ·to do on this 
occasion. 

Sir Syed Rau All: Except the last. minute or two for which m"v Honour-
able friend, the Commuhications Member spoke, most 6f the arguments 
that he has used consisted of presu,mptions, guesses, far-fetched inferences 
and conclusions,-no facts. I did not want to interrupt him, that is not 
my way. Surely, he should have told me what the three parallel roads 
were that served this area. Has he got the filets? Can .he tell.me now? 

. TIle lloDoura.ble Sir Andrew Olow: Certainly I can. Connecting the 
bne close to the Ganges with the main line which runs down from 

~ n  to Morlldabad, I was referring to the road from Bijnor to 
Nagma, the road from Chandpur to Seohara, and the road which connects 
Gajraum with Moradabad. Those are the three parallel roads, each 
roughly about 20 miles apart. 

Sir Syed ':au .. Ali: I am very glad that the Honourable Sir Andrew 
Clow has been pleased to give me this information. The . road . from 
Gajraula to Moradabad is a part of the road from Delhi to Rareilly. That 
is a metalled road, the other two roads if T heard him correctlv are kutcha 
roads, not an inch has been metalled. I was wondering what he meant. 
I had made enquiries before I decided to give notice of this adjournment 
motion. What are the facts? He does not even know what is the tina.n-
cial position of this section of the line. Surel,\'. if these are the arguments 
and if the Honourable the Communications Member '\VtI.lits'to convince 
this 'House by 'these arguments as to the necessitv for the demolition of 
this line, 'r ~l  he has demolished his own case, for the arl!'uments he 
has adduced 'consist of a long chain of want of arguments. He does not 
know the nna.ricial position, he does not lrnow what we will be losing if we 
olosethe lhie running for a distance of 22 mUes. He dOEl8· ~ lI. n~  

' , ~  r have given-:-for which T do not c18imperfect o ~'" for the 
simple reason that they R. ~ not, hElen ~n~ o l. anv' Government report. 
"But the relJources of my Honourable '!friendas Q'memberof Gdvemttlent 
are very great, in fact, theresotir<les of' ~"  'Government .81'Eh'ery great. 
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~ far as the Communications Department is concerned, my Honourable 
friend has huge resources at his disposal. So far as the finances are 00II.-
cemed, he ~  not. been able to controvert or rebut b, facts SMch ~  
as I have given hIm. So far as financial considerations &l'e 'coneemed 
there is every reason to believe' that this branch line is a remunerative l n~ 
and no action should be taken. So far as the roads are concerned I have 
already mentioned what they are. My Honourable fri&nd who isa 
civilian of the Unite? Provi?ces,-I suppose he knows something aboUt 
the geography of thIS provIDce. The metalled road from Gajraula to 
Moradabad haa D?thing to do with Bijn,or. My Honourable friend ought to 
know that there IS no metalled roacJ between Moradabad and. Bijnor on the 
one hand, though we have nothing to do with o , ~ . 

"lhe JloIloarabie Sir Andrew Olow: I said that that was under construe-
tion. 

'. Sir Syed Bua Ali: Sir, I have been hearing that for the last ten years, 
:·literally. I think the first time I heard about the proposal to metal this 
TOad from Moradabnd to Bijnor Wfl.S at least ten years ago. Nothing has 
been done during these ten years. . 

TIuI Honourable SIr Andrew Olow: I have not been there myself, but 
I think the Consulting Engineer for Roads told me that four lakhs of rupees 
has already been spent and the work has been going on for a.bout two 
~ . My other information was also derived from the Road Engineer. 

Sir SJed :aua All: Mav be it has been spent on building Borne bridge 
somewhere, because you have to build more tha.n one bridge. To begin 
with, you have to put up a bridge across the Ramganga. I repeat I have 
been hearing that for the past ten years. May I put it to the Honourable 
the Communications Member, does he seriously contend that he will be 
able to find money for the building of this road in 'Spite of the war, In 
spite of the fact thBt we do not know how far the war is going to last? 

The Honourable Sir Andrew Olaw: The money has been provided. 

Sir Syed Jr,aza An: May I know how much money has been provided, 
if he could give me the figures? 

The HOD01lf&ble Sir Andrew Olaw: If the Honourable Member tables 
questions on these matters I should be very glad to answer them, but 
this is not relevant in view of the consideration I gave for pulling up this 

line. 

Sir syad :aua All: I should have thought the question arose directly 
out of the argument used by m.v Honourable friend. He says there is 
going to be a road. I just want to no ,~I have been hearing about it 
for the last ten yeats-what is the distance, what money have you 
provided? Are these not relevant questioIl'l!? These are not merely 
relevant questions, but these are o ~ o R~ , questions ~  ~ .out 
of the arguments of my HonourabJefrlend. It IS a very peculiar _POSltlon. 
Then I Bsked him, "did you consult your railway autJlorities"? If I 
followed my Honourable friend correctly, I believe he did not say that he 
had eonllultecI anyone of the· railway authorities, 
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fte BODOUrable Sir ADelrew mow: I did not 88y whom I consulted, but 
naturally the advice of the General Manager was taken on the subject. 

SIr S,ect .... Ali: I believe I mentioned some other officers too. I 
think I started by mentioning the Divisional Superintendent. Then I went 
higher up. Well, anyway, I do not know what advice the General 
Manager gave. That advice was never disclosed to the public. Now, may 
I know: is this the way in which this House should be treated and even 
the public of India should be treated? You put up a DOtice on the 21st 
of November in a newspaper, informing the public at large that this section 
is going to be closed on the 1st of December. Only a notice of nine days 
is given. Now, is it fair to the public? Is it fair to thoae who have 
l R~ on either to use this Hnefor traffic purposes or for sending their 

goods to give them no more than nine days notice? Mv Honourable 
friend said that the Local Government was consulted; I did· not follow 
him to say that the Local Government agreed with the proposal to close 
this line. I understood my Honourable friend to tlay that the Local 
Government were corrsulted but I do not know what advice the Local Gov-
ernment gave. 

'!'he Bcmourab1e Sir ADelrew Olow: I said that the Local Government 
had no objection to it. 

SIr Syect Bua Ali: I am thankful to my Honourable ~n . That is a 
point in his favour. I do not think the Local Government agreed to the 
line being closed on the 1st December or to no more than nine days notice 
being given to the public. Was this proposal ever put to the Local Govern-
ment? Really my Honourable friend's arguments are dead arguments, 
lifeless arguments. None of th!lm will make any impression on a much 
less intelligent audien("e than this Honourable House. 

Now, I come to the last argument used by my Honourable friend. He 
was keeping it up his sleeve and sprang that as a surpri"Se upon us. That 
was clever advocacy, I admit. I.-et us examine that argument for what it 
is worth. It has been said that the line is being closed for defence 
purposes. That is again a very very difficult point. No doubt it is a 
weak point but it is a very ticklish and difficult point. None of us has 
any knowledge as to what rails are required, what purpose they are going 
to serve and if the field of choice lies between 20 lines, why should you 
start with .dismantling 11 line which is bringing money to you. Why do 
you start With ll n ~  goose that lays the golden egb'S? I om not here to 
save m.v own skin at the expense of my neighbour. I ("ould mention more 
than a dozen branch lines which are not remuntlrative and which he should 
in !!oil fairness, in all justiee, have dismantled before he touched thia line. 
As I said, I do not think it is my duty to save my own skin by imperilling 
others. I do not think it is It right course, but may 1 put one question to 
my Honourable friend? He does not say that this line is unremunerative. 
Is he sure that there are any lines in India which are working at a los8 and 
which are unremunerative. 

The Bonourab'e IIr ADelrew Olow: We are t'ertninly dismantling other 
lines.' ,. 

'SIr S,ed Bu& Ali: I am very glad. I am n,~ l for the information. 
n 
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.Aa ~ Member: Will you pull up strategic linea? 

Sir S)"d :&aI& Ali: I am not talkinR of strategic lines. The rails that 
are being taken away will be U8ed for constructing other strategic lines. 
That is what will happen. My point is-why does not my Hcimourable 
frit'lld begin with dismantling those-the number of which is very large--
which are unremunerative. 

fte lIaDourable Sir ADdrew Olow: That is what I said we were doing. 
If the3' are unremunerative, we are dismantling them. 

Sir S)'ed Baa Ali: I am glad to hear that but that is no reply to 
my point. Why don't you start with them 'I ' 

ft' BCIIlOal'ab1, Sir ADdrew Olow: We have started with them. 

SIr B1ed Bal. Ali: Am I to understand that there is no unprofitable, 
wuemunerative section or braneh of a railwllV left in India, which has 
not been dismantled? I just want a reply. . 

Th. JlOIloarable Sir ADdrew Olow: I do not think I can keep OD aDswer· 
ing the Honourable Member's questions. He should have raised these 
points when he first made his speech. I shall merely point out that we 
have taken up' fh'8t those that are most clearly unremunerative. We are 
examining others. 

Mr. Deput)' Preaidcm.t (Mr. Akhil Chandra Datta): The Honourable 
Member has three minutes more. 

Sir S)'ed Bu. Ali: We are arguing in a circle. He has not produced 
any figures to show that the running of this section of the line is un· 
remunerative. It is a vicious circle. I really do not know how to get 
out of this vicious circle. 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) 
resumed ~ Chair.] 

I do not propose to deal with the other aspects of the case. There 
are no data in connection with which I can make a reply. If there is an 
absence of arguments, data, facts and figures, what am I to do. Surely 
in a case like this, it is for the Government to prove that the line is 
unremunerative. My Honourable friend hints at fi1at without bringing 
forward any facts in support of his main argument. I now come to my 
last point . 

•• Preli4ent (The Honourable Sir Abdur Rahim): The H<;Inourable 
Member has one minute more. 

Sir S)"d BaIa Ali: There are a number of lines required to be pulled up 
tor defence purposes. My reply to that is simply this. Munich took place 
in September, 1988. The invasion of Abyssinia took place in October, 
1985. Everyone who had eyes to see knew tha.t we ~ n  on the 
top of a volcano. What were the Government of IndIa doing to get the 
necessary railway material 'I They ought to have kept. a good reserve 
stock. They were doing absolutely nothing. If the people of this area 
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are going to be sacrificed in the name of strengthening the defence policy 
of India, I am sure they will not be convinced and this House will not be 
oonvinced. They will simply take the view that it is due to the sheer 
neglect and nggligence of the Government of India that their interests are 
beiJlg sacrificed and this line is being pulled up, though it is a remunerative 
line, in preference to those which are working at a loss and should be 
entirely dismantled from end to end before Government decide to touch 
any line which is running profitably and remuneratively. 

Kr. Prta1dent (The Honourable Sir Abdur Rahim): The question is: 
"That the House do now adjourn." 

The motion was negatived. 
The Assembly then adjourned till Eleven of the Clock on Monday, the 

25th November, 1940 . 

• 
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